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MR, DEPUTY-SPEAKER The

question is :
“That clause 1, as amended, stand
part of the Bill",
The motion was adopted.

Clau-e 1, as amended, was ucded 1o the
Bili.

Enacting Formu'a
Amendment mnade :
Page 1, line 1,—
for “Twentieth” subsrirute—
“Twenty-first'(1)
(Shri Swaran Singh)

MR. DEPUTY.-SPEAKER The
question is :
“That the Enpacting Formula, as

amended, stand part of the Bill",
The motion was adopied.

The Enacting Formuta, ns amerded, was
added to rhe giil.

The Tutie was added to the siii.

SHR1 SWARAN SINGH: I beg to
move :

“That

passed”.

the Bill, as ameaded, be

MR. DEPUTY-SPEAKER : The question
is:
*Tha
passed”’.
The motion was adopied.

the Bill, as amended, be

15.05 brs.

MOTION RE: REPORT OF COMMITTEE
OF INQUIRY (COUNCIL OF SCIENTI-
FIC AND INDUSTRIAL RESEARCH)

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAOQ) : I beg to move :

“That the Report (Part I) of the
Committee of Inquiry (Coundll of
Scicotific and -Industeial Research), imid
on the Table of the House on the 10th
March, 1970, be taken into considera-

o wEw g el (FETAY)

wik fag feaar e g ?
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MR. DEPUTY-SPEAKER : Three hout <
have been allotied for this.

DR.V.K.R V. RAO : I do not want
to take up the time of the House in making
two speeches, T would like to listen to the
discussion before taking any comments or
replies that may become necessary,

Sir, I move that the report be takea
inflo consideration.

MR. DEPUTY-SPEAKER : Now, Shri
K. M. Koushik,

SHRI SAMAR GUHA (Cootai) : It was
agreed and the Hon'ble Speaker has told
me that since it was at my instance that the
hon. Minister had agreed to this discussion,
I should initiate the debate on beha.l of the
Members, because direct charges were brought
against me. I met the Speaker in the
morning. ..

MR. DEPUTY-SPEAKER : He has not
told me anything about it,

SHRI RAEL RAY (Puri) : Shri Madhu
Limaye i~ not teeling well,

Su, he ma be given a chance,

MR. DEPUTY-SPEAKER : If Shri
K. M. Koushik agress, I have no objec-
tion,

SHRI K. M. KOUSHIK (Chanda): 1
have no objection,

SHRI SAMAR GUHA : In the morning,
1 had met the Speaker, and the Secretary
was also there, and he agreed that [ should
initiate the discussion.

MR. DEPUTY-SPEAKER : Now, it is
between Shri Samar Guha and Shri Madhuo
Limaye to settle it between themselves. Shel
K. M. Koushik has agreed to give chance to
Shri Madhu Limeye in view of the fact that
he is not well. T would now like Shei
Madhu Limaye and Shri Samar Guha to
settle it between themselves.

=t 7y fawd (7<) 1 & 9w
T g §

it tfw T dewiz wr W e
ol & 1w famd o o) gamd
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SHR1 SAMAR GUHA : I stand on the
dock, Charges have been lsvelled against
me and the blame is on me.

SHR! MADHU LIMAYE:
accuser. He is not in the dock.

He is the

SHRI SA:AR GUHA : All India Radio
has niainly blarned me.

ot vy faud : ww fE @ @
g frar T8 Qv afe fw s ¥ 7y
fa ¥ N m AN IgF greg §
gl W mAEar f5) 9 9w X
aoet wfafsar =@ & & ger AT
e g fa gg ux swwEr e g
¢ 1| 5 a o afafaa sk 9w FH-
aa frge fedr oy &) S feel &
AT A FT A § | AFR I
wafeqY o sfagat § fa@et w f=z
FA & A WY oggEl T I@T F N
g gur feamr @ @ W afafa
o Famrfeat # srEiEAT a9e a1 sgEa
& @) T I AN W qEHR A QW
sfgmc § 1 afz @ afvfa & 39 s
qfae ¥ N aEEa g a1y o ag®@ F
Aam GOl A F W aF) & | AfEa
aY 9gF TR & a1g | wefa g Wk
¥ gea waqw F@r § % @ ) wre-
w1 gig fFr 9 ¥ a afufa #
a5 gar€ o o afefa ¥ @ sretE
T 99X 3 AT AT Sfgd, a9
Ffgy, mfca frar | @49 g @@ QY |
% ag wgm agar g 5 ﬁfzﬁu’l‘t,
wfagal & sfogre & w7 o @ W
weAT TE W #
Y wwT T § T 7 @ faed
g:
“The ahstiom made by the Members
of Parli were idered by the
Committee of Inquiry (CSIR) at its
meeting held on 25 th April, 1970 and
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the comments of the Commiiee which

Inquiry (CSIR) 236

have been adopted unanimously at the
above meeting are goted below.”

Ia% aTT T A L

] “The Comittee would like that these
views expressed by the Committee unan
imously should be publicised widely be-
because the allegations have allready
received wide publicity”,

& OF IgwW 3T Awgar & 1w
R a0 qrzgemw F ¥ ¥ w
FHIA AF qAFEEd fges far wn
I8 o & faforde sfaeaz, it g off
frame wa, # ga¥ fage fear mar
9T A% 7g fafada sfagar & o7 &
fga § ™ gk daram & ¥FeQ, A
flo wRe Argw, ¥ med faedwd
93, o a3FR ¥ Y, 979 w9
ST F T F) A0 @ GRS 1A A
M, afew g e w1 @ Ag
I@T | 9 g 9% T@ IR § gear fFar
T, d AT ag feld o § 1= gy,
st frare wa FHFT F FH-FG F
TOF A * AT I fagfes & an §
FTggi® N AT qIA, G- 2o
frrmdm R R Ao d 87 AN g9
Fg, Iaw gfez afsas gedes 53
FFE

Y g § & W qdtew ¥ ww A
T &F Su AgaT g 5 owmawr
fet ff $em w6 CrEEEd @ @
gfase @ ¢ 5 ofaade § sawr
e g7 o s=f i, IgE S wre-
AT F JIIA, JAFT IAT FF R
gra a1 afade & wigE 9w sHww
aT FAE & qEEdl gRT A4 frar oo,
afer gu FEw a1 FAA & oF fadw
dov gwrf WAl AR SEE s
& waw ¥ oF swE qifd  fwar
AT | qg TPT T AR R | W
FER @R g fF g Wy
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woa a1 fareme & @ 9w & qEer
sarq @ ar foem welt A a #
o< 2 a%a § | afy aw T oAy
%\ gfEar ® qaha s &, o At
% frdt o g wiem o wfafa A
HTAISAT FCAT HAFAT ZY v, wiw
¥ g Aot d3% gATAY A7 ed qe
&% | qgelt arT A & ag FEW AEA {
fr og aga @ Fw AT £

wFax g Fufedl ¥ ag gt d—
afeqs wrEeiEw w32 & IWAT
gz i—fF #+A0 F smHT F AR
rdfae fle w1 us afear & @
& ol o gEd ArE e faswd Ag
frrrr M@ & 1% 9 41 wEd AW
gt et o &, T g J)K 97 S9H
¥ wEeAqW ardi w1 gied w1 FAAndy
ag F qTET & ) SfET g &R #Y
e # far foar war 31 ¥ gfaardy
qrig 4@ &1 X @t Ffaw § ad amn
SrgaT g, &1 & ITa Ay qre ¥ fad

TF STo AT FT & & | 0% 4
¥ gad F A w9 g A
afeq # @Y af F, faad @ 9
T A we fAswd frw 9, 99 guw
aist ardl & wfaw foid & & maw #=<
fagr war & 1 qw Fo1E s sfeam fooid
F JAFRHT Feqaqd AT IgH A §
feavw @ gum w4t & qra AT )
¥qT FOT7 WA @ A@ BT GATAT KO
fe gam % AR oz 9 @d qw foe &
<&t Ty A,

MR. DEPUTY-SPEAKER : The hon,
member should conclude now.

»it vy fand : garor wAlE, @
ar &7 smey oft 7 fear 819

MR. DEPUTY-SPEAKER : His time
is up.
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st wrw fagrdt aTwdnd : gurerw
T, A A T A OF A
FAFT @ Wt | aiw faae § & o
ey AR A AFAT & | WIT RO ST
afad

MR. DEPUTY-SPEAKER 1 fully
appreciate his difficulty. I myself am
apprehensive about it. Shri Samar Guba
says that since the Sarkar Committee has
passed a resolution against him, he wants
to defened himself. Obviously he canoot do
it in five minutes. .

off wg frgl © @ SAHT WT SqRT
awg &faTd

MR. DEPUTY-SPEAKER :
want to fight with every member.

1 do not

SHRI SAMAR GUHA : It should be
extended by two hours.

MR. DEPUTY-SPEAYER : Three houra
have been alloted and according to that
each party has been given its time. 1 bave
o stick to that or increase the timz.

st ofr T surenw wEea, 3y
Fga wgaqy fror 3 Ao & fw
gq% fog gng agr faar 9

st wew fagrd it : garemm
#EIeT, OF el WM AT %) § WK
UF er 9% AT TF I AwAT§ )
gL TH A1 § ATET FT A0 g @R
w1 grq « fa«r, a1 991 F1 #H qaEw
W &) wadT gz it g e
ANF § H AT F T T p—aEh
grare & A9 faar & ok gy o
T[T & |

MR. DEPUTY-SPEAKER : Members
should come forward with concrete sugges-
tions as to what [ should do, If the House
wants that the time should be extended,

let there be a concrete proposal how much
time ? i
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SHRI NAMBIAR

Two hours.

{Tiruchirappalli} :

DR. V. K. R. V. RAO : One hour,

SHRI SAMAR GUHA : We have to
defend ourselves ; we have been charged.

SHRI S. KANDAPPAN (M:tur) : |
move that the time be extended by two
hours.

SHRI NAMBIAR : | second that moti-
on.. [interrupticns |

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTLR OF PLAN.
NING (SHRIMATI INDIRA GANDHI) : I
have no objection. But what about the
other business ?

MR. DEPUTY-SFEAKER : We extend
it by two hours, Even so. I rcquest hon,
Members to be brief

st vy fwdr : & o 9 Hfaw & A

AR & &9 & a F ag ggg  war
qfggaE & art 7 fE fagmm a@f
fear man : gedt At ag W 41 fF ua
Il Fegdl sruiaex (agea fear aar,
A g @ A g ag fear
fe &Y g & M7 ITEYT TAWET FAAT
W | ¥9 w1 faay faam &, 39
et frael &1 gesew faar war g
wfeR a1 gw foiie o g3 ard aat &
o8 I { TG A4T q1, JtFwA T 09 fFA
oW ¥ qara ¥ arwe afefs 7 gfrard
TRl O Ffamdr aet w @ gqie 3
! wrdt @1 4, fomwr are waew
ay & f ag (it ag & yagd sadwee
B F WAAT ATEAT 4

# qqm w ¥ U A9 @AY qIEAT
§ | o a g WA s sewensl ¥
R # ¥ Wi gEewE @ ar g,
sfeamdy ar £ur€ €, WX AT AR
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T ¥ mgrgafd A w0 oag g A
agd o sfte wgx § fF 37 N wre-
st gafaw Y € & 5 a3 geemm &)
T 99" WA A IAHT awT qer y ?
qge A1 T 9aT AgY 91, AfET T ag
§ fr fra qorediew & ar # & A
W g I wEEr www fggmia g
I 15 Y gEenw A4gt & we
7R 3 wEAAE gewm #@ fgew oW
FAATT aFAT ¢ | AfEHT T KW AE
BT UF atq & QW AEHAr F GAIAw
fipar ST, SR gaTT G4 gEEr @NdA
Fdr &, a1 & Fgar f g3 w3q ot fgga
T AT ¢ |

ot et fagrdt anondadt : fgzarT |

st Ay femd : ag A 7 O W
¥ d3FT ag FL |

#a1 fod) ft ag@ A FAN T g
#§ adwr § fr wfa ol woga § smar
o ? yagd €o Hro A St A w8,
# gara WA ¥ IAFT geral AT |
TR AT StAT AIEHT [AqE go e &
a’ ¥ &1 e i, a1 fAfeea
) & @ I o 7w fr oag—
a1 #r§ 7= sfe—quemm § ar fedr
o arfa &1 &1 Q& w9 & qrdefas
St # gaarT ¥ ar ! ogwwr wqew
at g & f wiwsy & wot afa & weran
fedl ot e wnfe & sl & f
w0 & ar § frar A1 70 Srear wfge o
qg aga TN AT §

St W e Wt (WerE)
aga feii & ag WA T@ AN @ )

=Y wy fomd : ) Frgfes s arh,
WA & Aot FAEY ¢, IR wEwgar ¥

aufiet oy ok | gEA doN ¥ AR H qu
wifes o @ faar mar )
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T o awew fag &1 ¥ X
ARG | @ awdw fag & ¥w F e
& ¥ wgr AT § 5 ow A fawme
Fear wa Y it forr it 4, -
fodvere # wrarerwar gz qarE € o
T @ F@ oaar 5 o et @
wifew 1 i @Yt wifgw ? waits WA
¥ a9t w o uTe fo, TRE
frgR s frar § o s R
AT A, I9H) GiekT, T F AR W
T frges wom e @, wwfwg gaw
faarem 2F awg ot wrasaFard df IR
A aefier foar war 1 Ek A § @
arr awdta & ¥w g7 ¢ 1 TE® I
Wt qg rara ¥ asy &

o7 O qra & A FgAr agar g |
&7 g8 ara agr 73 3 fF 99% ar st
wwe fag, wi<fesr, gw@raam, wEdT
R 9O W oImiEEd ¥ wdlld OF
TE ¥ @ §F? o e  frae
aét frar & 1 omt % ofoer w1 wAE
g, 3T A ¥ Frw S WTE TIAE-
e Y wE N g | W I
Wt faare aff feay ar ovgr Boav &
R w=q ardl Y g YA ATESAT 1 A
a9 EredEay WA § oA fe e
AT 9 § ogF wuAT &Ta @ g o«9v
a adf oY, wfwg ¥ gg FEAT WMEgar
g fr afufy & at & O g @6l
WX dg TG § Al JAH AAT FETC
2, 7ot & o qrferie & Az 2, @R
¥ gaww w@ &, Afww wfufr o
dz% AT afuafa & gro g™ s
a1 Fey fearar ag famge wafea amr
&\ wfas #§ dy gem @ vl Al
¥ o aa frewy aslr A oww
gag A § wg g@d & gag &
wii faemre ?

1892 (SAXA) Inguiry (CSIR) 242

W go wo wt (wrevi) : gurerw

W AT §YET . W19 W9AT  39%-
#T a7 Hifey 7

Wt go wo wl : WA FEW 0T
foar grm 1 SEd oeew TR & 4
A AT aE & ane ) '

JTeTE wErEE, @t owrqw gar
fr sitgar vefnfrdw fedt a0% &
FferT 78 FT Tgr & WX wxar w@r &
YA TR FT AT 697 T Y gy ave)
Fr o ga F 39 fgmg @ ek gR
AT FIToTQ, T0 TR St &1 foqid
# fow 70% ¥ fr 7gi agamw s A
e A mh § e Tar Agw v
tfrsgamist it enfamd & @
FitwT #F ww & fog 0 F =i
g% fpar 4.

&t gwT g ¢ AT |

stgo wo wt : @ few Aw adr
gar @ f& N wiew g m
R gak arg fegl @ril A e feht
am foaaeft N g9g & Fud @zl
gt grft ar fg i & et fs gEdr
qX IW FHREE AT XA g ) ag aleer
gafew Agf & 1 ag WX WR T wTH
WY Wi wawg
WY Ty A 7 ag e gri fwa
war v aY aga € fF g feord-
W afA ¥ e & gww W@ m@a
aré wY for fr wftwm & exfeames
fpar § stz ares Frar § 1 & w=d @
AR Faeeg feAmaMr wTE wHtET
foi¥e & awr 22-23 o aow fomd I
245 gafomr & faafad & oF word-
o & 7€ o az7 W, form e fafed
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[+ go 7o @]
FT qTE § Fg FF AT A7 fF ag qAT-
izizg & Ry oy § ag a@dy adf
T g AT gg uAien g wed A3 8 |
grAifs a3 sasr &A@ ¥ EREAET
faar @Y a8 ar% ageit & IR T
q qHr 23 § FT FQTE...

UF AT gIeq - fwad e ?

=7 go ;o & 245 a;rcaréﬁ‘{ﬁ
fags faafger ¥ gga  FrwmaT &
ag ot o qg A Ad 2, gvw faafed
¥ St emfearss fRar € T T 23

%1 9T IH Ig Fgl AT 4T :

“According to item (i) of the Commi-
ttees terms of reference, they are to
state whether the appointment of these
245 persons constituted a violation of
the rules and regulations then in force.
According to the CSIR headquarters it
would appear that this is so.”

“They have started in a letter dated
28. 12. 1968 addressed to the Commi-
ttea that the reply given to the Parlia-
ment question can prima facie be inter-
preted that these appointments were not
quite reguiar.  “In  face, on 15th
November 1967 a circular was issusd to
all the laboratories by the Szcretary,
CSIR” etc.

oq &1 afedz § wNN w1 39 fgalas *
g5 § Hlg FLATE ©

‘‘However, the Committee are not
aware of any express rule or regulation
or bye-law prescribing a degree¢/diploma
in science or technology as an esseatial
qualification for the scientific/technical
posts under the CSIR. It can, therfore,
be stated that no 1ule, regulation or
bye law of the CSIR was violated so
for as the guatifications of these persons
are concerned.”

a1 g 7z oS HEr g, I AT F Araq
ok fagiw 4 {5 fsad fog qd@x @
gred &1 fugargz fFar war 9 &4
TSI A UL G gL FEAT A
AR HeATgzAZE FY AT FAT 7 |

MAY 19 190
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9T gorr & 3@ faOE & &7 79
F g WG H qasAg g faad
gro g & HF AT I fHaT TAT ] AT
SaH agT $g FT AT | ITF S AR
AT & wE gred ¥ Ia% faars s 3@
% gfere @ awE FA@A FT ) EEH
fereT 2 :

*“The committee, therefore, think that
he was fully qualified to hold the post
of the Director and full facts, shou'd
have been brought to the notice of the
House by the minister to correct this
erroneous impression.”

a9y 91% Mg 2 ...

S AEAAG qIeq gz fEad an
20
st go o @i : 370 g F fawfaer
¥ S greg ) gFwEaT & o1 fafqeaz
T ggx fag @m% #wgr war ¥ fw
fafreer & gdr TwRETT @ Q@ gred
F 1 ag 3T qicz & f@r G FEred-
wrEE T | 41 T4 fHed #Y Fifgw sy A
ol Fle fRar, AT AL ad g | #3
T, & gAr g, fF gF A ¥z ag mraar
for wraT st @ 7 &3 faedy (ot
g YATAT Grgg gL FHIGA B &
foaa gt ag 31 ...(=AI=AR).. 49
qQ oodY gEEg A JE A 1§ Sl
STEET JIAT AT @ AT E |
F ot T @7 o1 fF sad g3y aua
femar srraar graifs a@ arg ag € & zad
2 oY g faie qare A 9 39w
TIARAST A H WIHT FE fEmr v
qr f& Fg FH@T F qET ATHT JAYAT
qt arT @@ % | 9g L 4T T g,
ag H1% I 437 &, B IATH AT A
AT Ag AL F {5 S gAtaw g IR
qr 7 fear @tr o gEEr 0 A
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g7 3T dwar w1 fear wia ) g9F I
JaET 7 gEwE fFar | 9@ 2o TR
oA fear mw fE g wEE E
e qf A @ @ gwsr geEvar o
st 37 aaw ) QuA § o 3G 2ar
Tar, 99 9% 47 fed dare #0811
g # g et ar e 1 F uw
AT AT qEwNE frersAr 0 TH KIS
T ot gt Wifzw gé gaw 1g an. fzar
ar A ¥ fx ag w58 F AT 68
aF & #Hleo L HTo WTo & ﬂ'aﬂé
#1 wwfoes #3h o W gov ag fF
qafsa 3 M&r 7 fus g@r g1 w5 a7
zgtd fas 66 a5 & arratd We THo
srfe wRe & ¥ | IaH fewrsE 4z
frarur :
“It was decided at the first meeting
held on 27-7-68 that the committee would

review policies followed by the CSIR
between 1958 to 1964."

qnr 1 68 aF emfearew w47 ¥ as-
TF FRET wARr FW@ AY WY AHA
ag! fqaaT ar st f5 adir dfwmer 7§
FI-AN WM T AT WX difvas &
A1Z o HIFET Eo Ao & 77 fHg ag @
waIA Gaiesn oty fefisfarmy aw
w {1 aga wedl oiw faqe § & ;oA
T qATE @ § 1. (cqawm). .,
aTeay wgEw, § A4 w¢ @ a1 F
few atg & wigar vetaeT wm@ W
ffqme ofie wafan arf & ofad &
faars st afadt A eudomrgomTo
qr Zad A oy s @ E o F omea
daveg wigw  fafaezr oamtfgar & oF

weifoay #7 difen ¥ faor av—-

“We are conclous that grewth camnot
be sustained on torrowed or even adapted
!cchnnlcs} True Self-reliance can come
onfy &5 we develop the ability “to solve
our technolegical problems.”
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oy, garemsr "giay, 3d) ifer #
STERFTT TATH Mo WICAT TR FgH §-—

“Iu developing countrics where time is
of the essence, adaptation work should
be an :mporram rcrncrlon of scientific
institutions.’

JaTeaer  AglRw, wgi smw fafAeet
#Ye nafr ardy #torfesr & fa fesrgfam
T sstfaafn $fafadls ag ot amae
e 9T sg1eT /9 frar g1y W me
e for wrgi gRrdr wrgR fafqe @ gy
g._

“The machingiy for  utilising his
research findings through the process of
development, design and ‘manufacturing
has been u}lher c:udc._"

ot gaT<r sigw fafreee qmgdt & i+
fesizfan s gofifqafor & & &1
qqran faar s, afFw e faagd 99
& fame ww faar | feam § aR a2
oo 1T & difvas 7 1964 25 qm@eEs
@ ¥, 1965 % 36 ok 1966 H 35
u, AfFx wfe difege & amg A e
AR VN & HEgA 4 1967 @ 22, 1908
# 2R 7| gAaT wawa 2 fF s
afgwdr srgw ffseer ot mafan ardr
# o srfadr o, 998 seawis fHar &1
gt grfadt F1 @ougoutioHTe 93
gax &) «\faw &

ga & agi ox @ HFF H19F qWA
wmar argar  faan aifaq @ar fF ere
arAr W R ate § waifzon a7 TR
1w g @ wfegiz Tvazd A—
Mo FAFIFSF AT o F7FI | =T AT
WA A awaiEEaer A wiea

| SREE-MAEET & §e F arwa gar A

teeie #1 aew faarm WY A

JUF AR 7T GAAI F4 0% fuzr aig &
frem\faaga &l saifesy agi aT I+
@I e FWIFTA F T (FAE
g9 & x99 4, Wgl 8§ FHEE

| doggodto frami
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[ go wo ai]

MAY )9, 1970

Inguiry (¢ SIK. 48

Dr. S. Balakrishna

Dr. M. N. Qureshy

Degrees Ph. D, in Geology under his own
father

M. Sc. by research only
Intermediate after failling once

Place of Ph.D. from a university whose
Degree  Vice-Chancellor was his own
father and where at that time even
provision for M.Sc. was not

there.

D. Sc. in Geophysics which is not only
desirable but also an essential qualification
for a research institute in Geophysics

M. Sc. through regular examipation
Intermediate in First Division

D. Sc. from the Colorado School of Mines,
Golden, Colorado, USA—school of high
international repute which was the first to
offer course in geophysics in the USA as far
back as 1928.

TILATY, ITEAH R, 57 Fqrfe-
foRgesr &1 gHEAT FE a1 AT qIGH
g & w10 FEh & wfafedary 2o
arEEeE Ft sfafEeTs § gE@EE
g S oY | gEd A TZ AT guT
faer fom Y weEwT faeaT &, 99 q&F
FT FAMTT wY W fRT o SR
fafree qrgar, Y gaw) dfgd= @, =i
tar qq fFgr | 2o qreiFswA & %A &
qras ¥ g% TrEweT Wi § IR
FHHGT F1 AT frar W wmo gRai
¥ Fau datfaw fue &, Sfee e
SATRAT TW 7 &47 fFaT | ¥ ATETERSOA
= &6 5T faar | gg afowm Ak
feefaaaa &1 fmme oa 81 & smgar
g 5 zo® smae o FY R@T wIm, T
s #T oTg, aF wIoE Argw g fE
azi o few aw ¥ Fwdesw o
feerifaae agar o @r |

#uw i R @ ATH FEE IR
@ Wgar g—uF o ferwr §
gTwzT sremr TW B foemw § 1 oy
ifeaw fad e # 2Fm # fag
AAT AT 9T | FTo AT IH AAG ®
iR ¥ gt i g foht X @ o |
I AT} w9 fear ok s e
Tre fanw wy fedfy a&f € ar @t
3T® AT TR WA g7 & ohfadfer

R g9 TEL F feit 23§ fad gwm
srdr frar ot gAY fout 2 & wf—ew
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TE AAEHW F GIE AT AFAL EH
F@E |

SHRI SAMAR GUHA (Contai) : Mr.
Speaker. Sir, on 15th May a report appeared
in “The Statemen™ in which cuing their
representation by the Scientitic  Workers
Asiociation to the Prime Mimster they
accused the C. S. 1. R. loguiry Commiltes
for failing to inquire into the Hyderabad
Laboratory. The Association complained :

“That distoried answers were sent by
the Director of the Latoratory (o the
queries inade by the Sarkar Committee ;
files have ben burnt and are being
tampered with 0 destioy any evidence
of irregularity.”

& memoiandum bas been subnuited to
the Prme Minisier by that  Scentific
Workers' Association o which they have
complained against the CS 1R loquiry
Committee 1 which 1 bas sad ;—

“Unlorwunately, the Commitee of
inquiry did not care (o asgertain Liom
the workiug scienusts in s laboratory
the truth about the various complaints
regarding the wcis ol tavouritism, nepo-
tism and corruption.™

This wemorandum contains such sweep-
ing accusations agains: Dr, Sidhu, who is a
crealure of Dr. Zaheer, aud is also responsi-
ble 1 many ways for denigration of the
Hyderabad iaporatory, that if a purt of it 1s
true, Dr. Sidhu should not only be sacked
immediately but should be prosecuted. 1
will place ttus, with our permission, on the
Table of the House.*

In a sense the Prime Minister has made
my task of charging aganst the CS I R
Eoquiry Report easy because she has asked for
4 fresh inquiry on the activities of Hyderabad
Laboratory on tbe complaints that have been
made by this Suientific Workers' Association,

SHR1 ATAL BIHARI
Are you sure

SHRI SAMAR GUHA : Yes, the paper
report goes like that.

If it is s0, what does it mean ? It means
ap indirect censure of the C S IR Inquiry
Committee, because both in the draft report
as also in the final report the Hyderabad

YAJPAYEE :
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laboratory was described as “the focal point
of inquiry”. 1f the C S 1 R Inquiry
Committee discharged its duty, as was
expected of it, why should a fiesh Inquiry
be held regarding the irregularities of the
Hyderabad laboratory ? As 1 have already
said, I am thankful to the Prime Minister
that she has made the task of defending my-
self very easy now,

MR. DEPUTY-SPEAKER :
afford 1o be brief now.

SHRIMATI INDIRA GANDHI : 1
think, the hon. Member is mistaken about
aony fresh inquiry. *

SHRI SAMAR GUHA : ‘lhe Prime
Minuster is very aulert in every other sphere,
This report appeared in the Syuresman in
double column, It was her duty to contra-
dict it immeciately. When 1 gquote it on
the flvor of the House, she contradicts it.
It does not speak  very uice of the Prime
Minister.

You can

About 1he accusalion tbatl 1 made in this
House, there was an impromptu meeting of
the C 8 | R Inguuy Committes which was
presided ower wmot by Snti Sarkar
but by another gentleman, and il passed
a resolution  uaccusing me of making
“utterly untrue, thoroughly irresponsible and
uncharitabie allegations’. ‘I'nen it asked
that that resolution *“should be given wide
publicity”. Immediately, within a few hours
of this resolution being pussed, it was given
wide publicity by Al R and the press all
over India.

The C S 1 R loquiry Committec has set
up an extraordipary precedent. If any
Commiltee, which is nothing but a creawre
of this House, can pass a resolution of this
type about any discussion held ia this House
censuring (he Member whe made the speech
in this Honse, it will make relations between
li 1 and any tee appointed by
this House untenable in futurc. [ want to
know ltom the Education Mimster directly
whether it was the C5 I R loquiry Com-
mittee that gave that resolution to the AIR
and also to the press or whether it was sent
to the Prime Minister, who is the President
of the CSIR, or to the Vice-Preriderdt,
who is the Education Minister himself, and
if it was so, whether it is they who gave
it 10 the A 1 R and also to the press ; if so,

D,
Par

*The Speuker subsequently not having accorded the necessary permission, the paper

was not tieated as laid oo the Table.
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on whul auberity, without  naking any
reference to tle House of that resolution,
they had given 1 1o the AT R and the
press.  This smouni= fo  defamation not
only of myself, Sim Madhu Limaye and
Shri Prehash Vir Shasti but the de'amation
of this Heusc. It :» & contemplucus resolu-
ticn whick amounts zlmeost ‘o o breach of
privilege ¢! this House. I want a straight
answer  fiom the Education Minister about
this. ‘

1 said, that -eport was a draft report and
it was meant for firal adoption in the month
of Decen:ter. 1n tha' Resolution. what they
aaid was-- 1 quote :

“Tt is totully incorrect to describe as
the original repurl & diaft which was
really a working paper meam for
discussion 1o enable the Commuttee to
arrive at final conciusions, In the
normal ccurse of the wvorking of any
.Committee. & number of drafts are
always prepared, discussed,  debated,
modified, by addinons or deleticus before
the Report is finalised.

1 want to knmow from the Government
whether in any of the communication that
was sent by the Sceretary of the Commitice
to the Membeis of the Commitee any word
like “working paper” was used.

1 read out one of the letters—1 can  read
more—which the Secretary of the Com-
mittee addressed 1o the members of the
Committee :

“Kindly i1efer to my d. 0. of even

pumber dated.. I enclose the Chapter

" 11 of the Part 1 of the dralt report which
ends with this Chapter.”

 Again, 1 want the Education Minister to
.place before this Housc the letter of Dr.
Kelkar who is a member of this Commiltee,
1 read out that leiter of Dr. Kelkar addressed
to the Chairmen of the Committee :
“l am nweking some observaifons

about the interim report to be finalised
shortly.”
"He says about the interim report to be
finalised for adoptwn of the Committee.

There was only one reporl, and only ane
draft, and no other draft, po other working
paper. If there was a working paper, can
the Committee say that there were & number
of working papers, 8 number of discussion

MAY 1, 1970
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papers 7 There was only onc single draft
that was to be finalised and that tco after
a sub-Committee contidercd it, Jusf when
the signatores ' of the members were to be
put, then something happened which T will
tell afterwards.  Therefore, a ridiculous word
“final conclusions” has heen adopted in
the resolution. Conclusions olwayvs fead to
finality. It was not a tentative recommen-
dation or a rtentative conclusion and can
you say that in apy draft of any Committee
that can be found ?  Therc are conclusions
or recommendations in the coginal draft,
In Chapter VI and Chapter Xl, there were
conclusions and there were recommendations.
In a draft paper which is meaut for
disc ssion acd for debiare, can there be anv
such conclusions and recommendations,
These conclusions  and  recommendations
were there. MNowhere the words “tentative
conclusions’ or “tentutive recommendations’
were there.  Therefore, when you say, for
final conclusions...

MR. DEPUITY-SPEAKER :
Member may try to conclude now

The Fon.

SHRI SAMAR GUHA
You should allow me at least 15 minutes
more. I bhave o defend muvself. 1 bave
been called thorowghly irresponsible. | You
must allow me more tinwe. S, you  koow,
1 bave been called thoroughly irresponsible.
1 have to discharge my duty to the nation by
exposing the OS5 LR. Committee. Do

That won'i ke,

you think I will take it lying down ?

(Imterruption, '
MR. DEPUTY-SPEAKER : | can

understand your Teelings about it.  But my

problem is to control * the tinie vf the ' House.
Unless other Members in the HMouse agree
to give you their timé . (farerruption)

SHRI NAMBIAR : We will not give
Hitn bur fime...(Inrerruption)

SHRI SAMAR GUHA © You must give
me time or you will have to thfow me out
of this House. I have a lot of material
with me. I will quote the draft and the
final report to show who is right aond who
is wrong...({nfenruptiony. 1 will show you
who hes teinted: .and -twisted the original
report. You have to give me time or you
will have to throw me out of this House
today. .



253 Motion Re. Comm. of VAISAKHA 19, 1892 (SAKA)

MR. DEPUTY-SPEAKER : There is no
question of throwing out anybody

BHRT SAMAR GUHA :
with arger. 1 have been called as thorouchly
irresponsible Thut  word  *“‘thoroughly
irresponsible™ has been used, 1t has gone
deep into ‘my marrow, into my whole ‘sense
of exigtence,

Tam boillng

MR, DEPUTY-SPEAKER : 1 would
like you'to cooperate with me and under-
stand that other Members also have got
important submissions to make  Everything
has 10 be finished within 1he time allotted
for it,  Now, in spite of thar T will give vou
five minutes mure  Kindly co-operate and
cunclude Il you don't, I will call Mr.
Yajpayer .now

SHRL SAMAR GUHA
kave to throw me out. I challenge you.
You will have to throw e out. 1 bave
been called micsponsible. 1 have oever 1o my
hife done auything frreaponsible.

: Tuen you will

SHRI NAMBIAK : Is this the way a
Mumber should behiave giving a threat o the
Thair that you will have 1o throw him out,

SHET SURENDRANATH DWIVEDY
(Kendrapara) ¢ Let him try to put {arward
his ~ubmission within the time.

MR. DEPUTY-SPEAKER : He is so
emotivnal tha. he would not listen to
anythiog. 1 om giviog him five minutes
nwi@ amndl am meking a request to him to
kindly conclude. In spite of i, he holds
wut & threat that I will heve to throw him

out of the House.  This 14 not the way to
behave.
S[IRI SAMAR  GUHA : 1 humbly

submit, Sir, I never excrcised in my pohtll:ai
life any right drresponsibly. When the
report was going to be adopted in the month
of December, somie news was leaked out in
“In;,h pnc gentle.an, who was the junior
0 lhc lawyer uncle of Dr, Zaheer, rushed v
D Zaht‘er and Dr. Zahcer rushed to Delhi
arad liad L'lscusswns with _ the higher-ups and
had discussions with 1he Chairman and then
b had managed three sintings with CSIR
Edguiry Committee.  These are the reports
of 1he three sittings on the basis of the 37
qucstions that were put to him. Is it not
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the honesty of the Committee that a
sommary of this report should be included
in the fina] report ? Why was Dr. Zaheer
singled out? Mr. Cnagla, who was the
Vice-President of CSIR objected to many of
the appointments and maoy of ti: irregulari=
tivs. Why was Mr. Chegla not asked
to give evideoee ?

SHRI INDRAJIT GUPTA (Alipore) :
He wus asked to give evidence,

SHRI SAMAR GUHA : Why were the
other Directors and those members of the
Selection Committee of experts not asked to
give evidesce 7 Why was one gentleman
singled out 7 After that what happened ?
The final draft underwent » metamorphic
change —as a ‘tudent of chemistry I will say
it underwent almost alchemical change, I
will just quote a few words from the original
draft and the finil draft. Ignoring the
claims of the 24 natiooal laboratories of
India and ignoring the clnims of the talented
scientists Dr. Zahe v planted eight of his
associates in a  surreptitious manner within
four months in different high posts of the
different «Jdonal  laboratories  ignoring,
violating all the rules, without advertisement,
with dubious tactics aud without caring a
little to the opinion of the Selection Com-
mittee of experts. About Dr. Datar the fial
report says :

"*No specific allegation was made to
the Committee against the appointment
of Dr. Datar.”

This 13 the dralt report. There is no
necessity for me to say anything. [ compare
the two drafis :

“Mo advertisement was fssued. No
Selection Committee was  constituted.
No interview was held. In fact no other
person was considered.™

Then Dr, Narclw-la,
devastating remark :

an expert madea

“l consider Dr. Datar who is at
present Deputy Director in charge as
completely out of lauch with this iristi
tute. 'He is bot in'a position fo make
any contribution in the discussion that
wok place. 1 think he is inadequnte for
the job and in my opinion he will not
do as a Dircctor. I have not found a
scientific worker who is so ineflective as
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Deputy Director,
expert.'”

The name of Dr. Datar for the post of
Director was propcsed by Mr, Kamdar of
the Bhavnagar Industrial Works Private Ltd.
Shri Kamdar became a2 member of the
executive council of a certain committee after
four months,

Dr, Dratar is not an

SHRI SAMAR GUHA : Then, Sir,...

MR. DEPUTY-SPEAKER : If you go
on quoting you will never come to an end.

SHRI SAMAR GUHA : Dr. Datar's
original rej:u:t says he was given an advance
increment and (his brought him at par with
some others ; but, Sir, these facts bave been
suppressed. [ have got here the comparative
merits of these different candidates  Sir, it
is shown that he was oo ordicary BA.
claims of so many other M Scs and First
Class qualified peopls were igoord,

There is another man, Dr. Siddhu,
final report says and | quote.

“aAs the Committee did not think that
the appointment of Dr. Datar in CSIR
was intended to make room for Dr.
Siddhu...”

The

MR. DEPUTY-SPEAKER
conclude.

Please

SHRI SAMAR GUHA : Iam conclud-
ing now.

MR, DEPUTY-SPEAKER : You cannot
hold the whole House to ransom. You have
got to cooperate somewhere : you have to
put a limit somewhere. 1 am concerned with
the time of the House and the right of the
other Members to make their submissions
too. I have to defend your right and at the
same time the rights of the other Members
also You cannot speak for half an hour.

SHRI SAMAR GUHA : [ am conclud-
ing. In the casc of all the Members, here,
the final report says: ‘No allegation, no
allegation®. But in the draft report what do
you find 7 Not only allegation, but serious
charges. They doubted the bomafides ; they
said this was wrong. You go through every
Jine. The Education Minister is here. The
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Prime Minister is the President of the
C.S.LR. If she has any trust in this House,
if she has any honesty in the judgement of
the other Members, let the two drafts, the
original dralt and the final draft be
compared. Let an enqui'y committee be
formed. Let all the papers, all the docu-
ments, all the materials, all the evidences,
all the passages, be gone into. There is no
necessity whatsoever for other things, no
commentary, no argument, no flogic, mo
debate, nothing is pecessary. You just
compare the remarks, the conclusion: and
the recommendations, made in the original
draft and which have been matamorphically
changed in the final dra‘t.

I come to Chapter XI. In every para
there is a devastating indictment of Dr,
Zahecr. These are fact and figures and
concrete  examples. These have been
suppressed, concealed, tainted, twisted, and
white-washed in *he final report. I don’t care
for any Dr. Atma Ram or Dr. Zaheer.

I care for the future development of
science and technology in this country. Rs.
200 crores have been spent for this organi-

sation. This year Rs. 20} crores is being
spent.

MR. DEPUTY-SPEAKER Please
conclude.

SHRI SAMAR GUHA: My final

request is this, Thess committees should be
dissolved. A fresh committee should be
there. All the materials which are there go to
show that Shri Sarkar has allowed his image
to be tarnished enough. He should not
allow his image to be tarnished more by
continuing as Chairman.

And, lastly, the Prime Minister is the
President of the CS.LR. and the Education
Minister is the Vice-President of the C.S LR.
Who is to .ontrol CSIR ? This dyarchical
control must go A new Ministry bas to be
formed : the Ministry of Science and
Technological Development. A new Ministry
should te entrusted with this job. All these
irregular appointments should be regularised,
It sheuld be made an Institute for omly
appiied work, npothing else. I am making
this cunstructive suggestion.

My concluding remark is this that I
shall not be charitable to those people who
indulge in utter falsehood and in suppress-
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ing and concealiog the facts, the data and
documents that were incorporated in the
draft report and who turbed this highest
scientific organisation into a corrupt one
showing nepotism and favouritism and
creating a group rivalry relegating it to an
organisation of a mediocre size.
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[Sbr! K. N. Tiwary in the Chairl
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SHRI SAMAR GUHA : On s ppint of
order. My submission is this. Our discus-
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sion today is concerned with the firsi part of
the Report which deals with personnel policy
with regard to the diflerent scientists
employed in the CSIR, and in that personnel
policy, Dr. Atma Ram, Dr. Zaheer and
other directois are all included. So, I want
that the Education Minister should clarify
whether Dr. Ama Ram’s case was also
examined by the CSIR Committee ; and, if
80, what is the report of that Committee ?

MR, CHAIRMAMN : There is no point
of order. Mr. Kcusluk.

SHRI K. M. KOUSHIK ; Sir, there has
been a lot of adverse criticism in the press
and na various occassions by bhoth Houses
of Parliament and by the PAC recently with
regard to the affairs of the CSIR, It pains
us very much, We are nut concerned with
Dr. Atma Rsm or Dr. Zaheer, We are
concerned with CSIR primarily, We want it
to do the work tor which it is intended. We
have investcd Rs. 146 crores which is a huge
amount, even though we cunnot affurd it
What is the tangibls thing we have got out
ofit? Out of Rs. 5000 crores of gross
national product, the contrioution of CSIR
is absolutely meagre if not ril.  That is why
it has assumed so much importance and a
commitiee was sct up. The ieason is only
this. I um not referring to Dr. Atma Ram
or Dr. Zaheer. The reason is, the people
who have been taken up for important posts
with regard to scientific research bave been
absolute niediocres. The destiny of science
and scientists has been in the hands of
people who themselves have not contributed
anything so far as scientific investigation is
conserned. Theiefore, the real trouble is,
with such peuple at the helm of affairs,
really there has beeo no contribution at all.
Mediocres have been recruited and they have
pot contributed anything, with the result
there is no contribution to the gross national
product of Rs. 5,000 crores.

1 would now diaw the attention of the
House to Appendix XI of 'he report, Barring
8. No. 12, in the case of the all the other 11
persons, the rise in pay has b.en meteoric.
A man getting Rs. 375 in 1956 rose to draw
a pay of Rs. 1600 in nine years. If the
Sarkar Committee had taken pains to find
out why wuch a rise has been given to these
persons and if in juxtaposition they bad
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given another table showing the number of
persons in the same cadre, their qualifica-
tions and the work thev have done and the
scientific papers they had produced and what
is their pay, it would have shown very clearly
that thesc 11 persons have been favoured.
Absolute favouritism and nepotism and no-
thing else would have been the inference,
But the Sarkar Committee have not taken
aoy pains to do that.

For lack of time, 1 will take up only one
case, that of Shri Baldev Singh. For this
man, the D G. has gone absolutely out of
the way to find out how he can be put in

the Rs. 1600 —Rs.1900 grade. This man
was actually drawing Rs. 375 in 1956. His
qualifization is simple BS¢. Even | am

better ; T am an M.Sc. But his qualification
is simple B.Sc., with either prefix or suffix to
his name,

At this stage Dr. Hussain takes charge
of the oftice and hc takes up the casc of
Shri Baldev Singh. The files start moving.
He says “we want to revive the post of
Industrial Linison Officer”. While doing so,
this man conveniently suppresses one fact,
which is very important, and that is that his
predece:sor, Dr Thackar, had said that the
Industrial Liaison Officer’s job is absolutely
useless, he had wnou done any work and,
therefore, the post must be kept in abeyance
and 1t should nut be revived at all. Even
though this is what Dr. Thacker had written,
because of bis anxiety to help Shri Baldev
Singh, be suppresses what Dr. Thacker has
written and piops op this man and suggests
the revival of thes particular post. This very
clearly shows that he was quite ioclined to
sec that this man is helped. Therefore,
afller he came herc on 19.62, in the month
ol October hc was made the Industrial
Ligison Officer on a salary of Rs. 750,

Again, consider this aspect, There were
three regional officcrs who were serving as
industrial ligison officers, The case of none
of these officers was considered and this man
who was rew 1o this type of work—he was
only a sepior scientific officer- he was
propped up and appointed in this post,
ignoring those three peuple who were al-
ready working as regional industrial officers.
The Sarkar Committee has sunpressed this
fact. In fact, if we ses the draft report this
fact is actually mentioned there but it is not
mentioned in the final report,

Inquiry (CSIR) 2.0

The story does not end there. As an
Industrial Liaison Officer he could get only
Rs. 750. But he has to be appointed in
the Rs. 1600—1900 scale. So, the Direc
tor-General suggests that the post should be
advertised. At the same tim-, the Diretor-
General do:s not want any qualification to
be mentioned in the advertisement, I can-
not understand how a post could be
advertised without mentioning the qualifica-
tion. Tt i+ something beyond my compre-
hension. Mo qualification was mentioned
because Shri Baldev Singh had to be helped
and he was only a simple B.Sc. So, the
Director-General issued express orders that
no qualificati~n should be prescribed in the
advertisement and, therefore, the advertise-
ment mentioned nothiny with regard to the
qualitications for the post of Industrial
Liaison Officers at the headquarters.

When this post was advertised previously
a very high qualification was prescribed
either in physics or chemistry which is
related to industrial research. But, in the
present case, on the orders of the Director-
General, no qualification was prescribed s0
that it could help Shri Baidev Siogh who
was a pet man of his. I can very definitely
say that the Director-General wanted to
show favouritism and help Shn  Baldev
Singh and that is why no qualification was
prescribed in the advertisement. No other
inferenze is possible in this case.

Dr. Atma Ram was one of the members
of the Constitutional Committee. Two
other  important members were Dr.,
Lokanathan and Dr. Kane,

This D.G. could not manoeuvre. He
wanted to help Baldev Singh und ip order
to help him he must have a Committes of
his own which wou'd be amenable to him
and since Dr. Atma Ram, Dr. Lokanathan
and Dr, Kane were aot amenable he changed
the cotire Committee. Whal is the consti-
tution of the pew Committee ? In order
to recruit a man of scientific knowledge he
puts in the Commitice Dilip Mukherji of
Economic Timer. You can understand the
intention, Then Fazalbhoy a radio dealer
was one of the Members of the Committee.
I do not know how. Another Mr. Prasad
from Secundsrabad where the ex-D.G. was
serving. These are the persons. No reasons
have been given to change the previous
Members.  All this will show that he wanted
to belp Baldev Singh and that is whby he
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changed the Committec and brought in these
persons who knew nothing of science so
that he could manoeuvre with these people.

There were ten persons called for inter-
view. Was the interview fair ? Out of
these ten candidates six persons were Ph.Ds
and three had post-graduate gualifications.
He did not want any of them. It was sure
he wanted Baldev Singh and all this went
for Baldev Singh and Baldeo Singh was
selected out of six Ph.Ds and three post-
graduates. What more could there be to
prove favouritism and nepotism. How
could there be any tangible results coming
out of CSIR if medicores are recruited by
CSIR.

Now he has got a job of Rs. 1300-1600
as Industrial Liaison Officer. He is not
satisfied. D.G. wants that he should get
the grade of Rs. 1600-1900 and, therelore,
tried to revise the scale of Rs. 1300-1800 to
Rs. 1600-1900 but the financial Advisor does
oot agree, In 1964 it was proposed 1o
creale & post of Research Coordinalor in
the scale of Rs. 1600-1900, proposing Baldev
Siogh for the appointment. It is very
important. D.G. says, :The post of Indus-
trial Liaison Officer will be abolished
provided Baldev Singh is appointed for this
new post of Research Coordinator.” That
means he is out and out for Baldeo Singh.
He wants to help him at all costs. After
that he again contacts the Financial Advisor
and the Financial Advisor said, * Please, close
the chapter. I am not prepared to agree to
this scale.”

In 1165 he tries for the post of ‘F'
seientists in the scale of Rs. 1600-1900 for
Baldeo Singh and suprresses the fact that
on two previous occasions the proposal was
rejected. The D.G. did not bring it to
the notice of the Financial Adviser and
said that this post should be created. The
post was advertised and with D.G.'s express
orders no qualification was prescribed. Only
four out of thirteen Members—this is very
important—were present at the committee
meeting. They were* D.G. himself and
his Secretary and two others. When was
the notice sent for the meeting 7 Telegrams
were sent on 28th when the Selection Com-
mittee meeting is on the 31st,

This is the way he was manoeuvring all
-the time in order (o see that his own men
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are helped. Dr. Maheshwari, F.R.S.
objected. He said, “You want a man ;
you have not advertised the qualifications
for the post. It is rubbish. We cannot do
that,” Therefore, the matter was given up.
The Financial Advisor also advised that no
selection should be made and, therefore, no
selection was meade,

Wh=n he could not create the post of
an 'F' Scientist, his next attempt was to
equate the post of Industrial Liaison Officer
to that of an ‘F’ Scientist. Here again, he
suppressed the fact that creation of such a
post was 1ejected in the past iwice by the
FA. The Vice-President asked him to con-
sult the Financial Advisor. The Financial
Advisor did oot agree. He said, *No, such
a thing is not possible ; you should not do
it Then he wrote to the Vice-President
saying, ‘‘Please over-rule the Financial
Advisor and equate this post to that of an
‘F* Scientist.” Thus, he gets him appointed
in the grade of Rs, 1600-1.00,

Taking all these things into considera-
tion, it only means that this man was out
for nepotism and favouritism, It is on
account of this that the CSIR has come to
this bad reputation. Such follows are
responsible for all this.

With regard to the irregularities and
violations of the rules and bye-laws, there
were two or three points of reference made
to this Committee. Dr. Datar was made
the Director of the Hyderabad Laboratory
though there was no such post. Is it nota
violation ? Was the Committee blind ?
Were the members of the Committee blind ?
I cannot understand this. My colleagues
are there but 1 am sorry I am making a
remark against them. When there was no
post of a director, how could there bea
director 7 Dr, Datar was made a director
even though there was no post. Isit not
against the rules 7 It was against the rules
but they wanted to overlook it. They
wanted to deceive people. That is the only
inference that could be drawn from it.

Then, bye-law 29 had been violated in
the case of appointment of Dr. Datar.
Pro- sions of bye-laws 58 and 59 were violat-
ed !n the case of appointment of Dr. Dutar.
The Selection Committee had suggested Dr.
Datar working as a deputy director for a
period of two years and Dr, Datar wag
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appointed to work as Deputy Director for
twp years. But within two years this man
wanted him to be pushed up ; therefore, he
mdkes a proposal to make Dr. Datar a
director after one year. Does it not show
favouritism ? The inference is obvious.

Therefore my bumble submission is that
the Director-General who did all this was a
man of evil genius. Shri Chagle, as the
Vice-President, could and did control him
as it shows but, unfortunately, the Ilate
Humayua Kaebir could not control bim pro-
bably because he was very much busy in his
own work. He left the entire thing to him
and okayed whatever he suggested,

This has given risc to a lot ol internal
feud and, therefore, 1 request the hon
Minister, as somes of my hon. friends snggested,
that unless you are able to spare a lot of
time over this, please do not accept the post ;
otherwise, you will also come into disrepute.

This report is a garbled report. The
draft report and evidence tendercd before
the Committee should be placed on record
so that Members should know what viola-
tions of the rules and bye-laws were made
and what were the reasons for which they
were blind to them. It is not that they were
unable to decipher it.

I have said it in my speech on the
Demands of the Ministry of Education and
I repeat it. Sir C. V. Raman said in
Delhi :

“Shahjehan built the Taj to bury one
of his favourite wives and Dr. Bhatpagar
built the national laboratories to bury
the scientific instrumeats. Any defence
of the CSIR is meaningless. It is
indefensible.”

There are the words which I am quoting
from Sir C. V. Raman. [ have actually got
it by rote. No greater credential can be had
thin these words of Sir C. V. Ramam 1 say
this because they are not competent people.
Competent people huve not been recruitad
and mediocres have been recruited, with the
result that nothing tangible is received by
1% general public. They are wasting the
money of the general public.
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§—ag it wrA & fr farwraer gt Frsren
mr, ag oA § R oA e &
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forg QY A< gq AT &1 gAC A fwar
war & fr QY Al A srea § W
T 7z dvaar @t wifgg | feTd
farwras 7Y fag 7@ wmT ) 9ER A
¥ faad o oy I9F A} ¥ T@AQ
¥ qam fFg w1 wEET ware TE T
wan fF g st gk @t fee g an
) wox ®RA ¥ o e vk e
fam geeaTedy ¥, gad oAk AW W @
fog g fagi aceamea At @ @ W
frd R ¥ orqmd ¥ ag A wEr v
fiF g AT S, ¥ FIH 9T AT FHA
&1 ¥aw fewem & fag @ war fis 5-6
wreelt & WY g & W oF FY g §
A I A g7y § foma fr oA
gt & fay o T E W aw &
arf A o ofafedee s S 9T
a1 s # Foraay f e w@ar =gy T

ot o Ao guTEER (TAT) : TE
€ Tl a1 & .y ?

st geqIw wuY : Afew gF awEm
tfEa 9 gn gt aww awa 4, A%-
oz ¥ oow @wd ¥ AfET ewF @
o f wdew dmfasr § 98 a9
I8 dt ga fee) gud siter & W <=d

g Afew =gl A g @ W owm
am ?

w9 ™ foafesr & & < dlv o
FEAT | O A F fay wa i 5 |a
T § @ | ogAR 7T o TR
agee 1 f5 WA w1 orew = A
war & 1 frgfer & farg frwifcn ot fafi-
ww wifafedaw Y, Iu qga e
9 grgar ary gt ® sy <@ fa
afe ad O fama w1 s a@ «¥ar
fafrmm snfafeders e ofafafafadt
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e aff @ afw wow oy FeAr
wifgy fr 3ez wifaege wewr faear
2 a1 7 gw Aw § | e A FATEweE
7 ¥ aw o g @ a1 A & 9T
St AE D sEwt @ Afod | @ T
g arfee v fafssr wnfaergs firer
aY IEr ¥ foar WX A @ B G
fear ot qamr @ a@ av dEn aREE
far fF qeearea 2 Y 7 &%

game fat 7 Q¥ quqrg &, Ts9E &
T R FE R ey § wafag &
AfuF gt § 9§ AT | R a<e
A @A qG LET AT §, IAE O A
TEW WX AR af gEn g
TgreAT | ag @ Afw F€wr fF o 9
ggtqrgai AT sgmg & S AW A
&, gAY & ATH WITH qTA TGAT | YA
grar & s qg =it &1 WeX § zafag
it gu¥ fFad F13 @6 e ag ? oF
& F a1 ge afew st & el Wl
geg 48 am T N wEwFar @
TE @wwaT § 1 wie Ao 82-83 2@ F

oY ofto wre goTETAY ;W TR HY
fasel @t g s W €8
I )

Wt gegw wew: q%d dfed o &
argan § fe aiw fowmr & & vl xa X
i fawm # wafa o aeEr @ Wk
ERER TR ¥ eI AF

uF sfag dmfa® §1 64 af w7 Iw
¥ Agaw fefowe A &1 Tmtwx
# el & wER qX aETET @
29-10-63 %Y gagzEde  #e< fear mav
Iak AT 28-1-64 F TAIwT AT A
(& 7w Y & <y §) I oF ox foar
fis apw ax & g o spe W AW
o wTeY | wg T A gu W

o
Ay

wE ¥ mfaw T g wefter @
feat 1 g vt ft Fww-gw v A%
fear mar ok AqR A firar man ) feg
ag Y @Y TEWSX I A W@ W
9% T O | WA ¢ 98 97 90 adw
FY NT FL1 11-6-64 F) TERFT T
ATgT I w1 6 6 AEN T W 65 w1
R T 1 g@hg g (@ 79 W
FE9C g gU W AV W FT A
g1 u¥ U9 AR Y, IG AR gR W
2, 27-5-64 %Y Go FATET WIH ALK W
wiare gut | wafed 9w 14-15 fail &
@ ¥ ar at Jsaren dqRFT Arew fafa-
® g gt A AT
AEA T ¥ AfFw oY SR W@ IW
&1 farar awwr ar ? gafac ad ¥99 av
Tq g ¥ fy o IR sUF a1 99
TF e flo qwo & FERATT §IEA B
gz Y ifga i v | gEife Tt
T 7 wyw frar § fe g woew
ag A a1 fF eedwT ATt W yarfaw
WA FX, @A 99 X q@E AgY TTae
q1, &7 AT Y qig-Fa aare div a9
H1 H$9E WA U Y TR A 1964
% fagrT ¥ ger fuar agr

W WY gET Jugew @il ) &
wH Ot A oA A uw s
69 % fr om ot N FXPA
fag w1 aft for ) w@® ant ¥
fafae wi% fedme & Wt g9 @ arf of
N fs g foie & 8 § 1 9% fre-
oA T § fe

The Committee sent one of its members
Dr. C. R, Rao a few reprints of papers
brought out by Shri Rahman and test-
imonials from eminent persons on bis work
which were sent to them by Shri Rahman.
Dr. Rao has given his comments as gooted
below :

There is no evidence from the type of
work Shrl Rahman wos doing in the different

Inquiry (CSIR)
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[ Feora s
laboratories before he was brought to the
CSIR h.q. or from his publishell papers
that he has the necessary abilities to occupy
o high level post in Operational Research.
Many of his articles are of a geneial nature
indicating the usefulness of ©. R. which
could be written by non specialist. There has
been no attempt to study any live problem
and arrive at a solution, 1 ngree with the
views exprested by Prof. Mahelanobis about
the quality of work done by the Research,
Survey and Planning Unit.

g% g ¥ FAFr 1600-1900 &
@& ¥ <@ snar & ¥ few gaa ¥ 7
WY WA A A g5z 72 o W ¢

The Constitution -6f the selection eom-
mittee was approved by the Vice Piesident
on i0,6.64 and it met on 4.8.64...

10-6-64 =ga §f WEATY ardw §
faasr & qgar ot faww FT 931 § 1

Shri Rabman was the only candidate
who did pot appear for the interview.

The Selection Commiltee recommended
him for the post with a higher start of Rs,
1800/-p. m,

4 wTed Y g® W AN Ac-gfad
# it Iwr g ey § W1 S s A
¥ ool NG QU HIHFF G5 OARA F 1 @
T § o qia-dy gar, gF A fow-
e ow W wg wmar § fw o
AR 3R € ar we § afew gE wwd
51 Aawd ¢ 7 R wee wrf gaew g
| o wTRTTW & qwT ¥ quv 8 w@r
gawt Ht wrw G Wiy o aw fowrr
¥ wriw @t wfg st I o A
uw fowm & wiw @ wifgg

afer ow a@ & T FEAT AR
#1 fow awg ¥ & sma § o) o qr
g aw ol fow ag ® agw o
/T §, WAA qTE s wfw quw A,
380 At ag @ Ay gar § fE fred
7z faFag FT 4 WOAT WEINTY A1R,
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fa@ M) § g wEirm Wi T faasr
s %3¢ sEd art ¥ gfaar sfew @
an g4ifs ot gawr v g, faw a@
F1 9g 9ate FW & gqq awr afdfaw §
wiag @17 3 ag® O ardw M §,
wgF &1 faFma 1 § g8 A we §
ol IFFT FWH T A IWAT AR 69
o s &, 9wt w1 wwe g fm—
oy wfas & wgar ag agar g | gawr
w14 &Y, fowry & wiw €Y1 AfwT qg-we
-7 g Fga1 argar g 1 & ag FEgA
Tgar ar 5 oot ox fax & oF wEE?
#am faar s wgr fy 375 ¥ &8
1600 %o g&F A1 &M & WAL IUFT
¥a7 TG WM 1 AE GF § SIEQAM G
y owifesy 11 % sfwm g § 12
afrt FamE 1 d gm & ¥ &
ST 98’ ar W gas Iac frar fe
gIgd, ST waw i F Wl H AN
qEiFT Ag gur g # @g@ AHar ¥
fram s 5 wragau g fs
7g W agd & aaF 4, wfww a %
W qx S fg7 0% gaE wdqravm g
ok § @ s ITH wsyr w19 fiea
&N 1 YWY grad W 9A% FW FT gea-
&9 fomm ¥ $Uar 17, §8 v fagrey
§ afey ot g% faedi 1 oA & WR
9g Tow fF I frgdy aa-ams a9l &
a1 #w fFar § W & W E)1 o §W
o A% § g% A § Y gemisw fea
Eicll

17.00 bra.

w19 & w9 F W W N e @
T wTRY | §¥ W R e g @
fe gum Treeey wae wige Wt ¥ W
wrAg 1 ag Y feme Qe s,
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AN ferrroe w3 ar aT0% FX, 99N §Y
aar fawzar =Y, afem g &0 fea,
Y firar, Teb AR ¥ g €N F1 qEe
frsar =gy | @Y= &1 w7 W AR
EAY 2GAT 9TAT § | GEAT WM T 4
t—ag a1 gt a% af g AR w AT
THa § ag a1 wedt o aqeran—E gae
# gy &, aga & fasawnin aofen & g
dgTr ¢ f& ow g agl o @ IR
WYY TR §1 AT goer #, I
wfafer & gaar @ fear foaar folt
TF 7Y § At g g A @IS §ear
¥ @ A foar, afew & wfewdi & A
o €Y frar g fommr 99 W A
forar |

ot tfa wa: 1961 & ggw Aw
AT F 9 FATE I3 GHTE

st geiwr swiw: & Af wEaer )
o} ferd agf arge | /X o ¥ gaEY
ag ¥&T § fF gw Y weites o% dar @
FOR ar fead €& Haw 9y, AR
T ET FETE

gadt ag ag & f5 sar 99k wd
|y rfFerd srgfae gl & &R @
EmEiamMamamgr ol Fay
ST AAT WEAT W7, W G W19 WY I
%3 a1 qrfow gwTwTe w1 )

g% AW QTR W AR
gara g ?

ot ooy se : fggEE A A
qifsearT €1 wgivee o ofr arw §

et w19 gy § B Tro grawrem wY
W% Qo I R aE A
At &1 xefed gk sofeer Hart ¥
TR TG W ) R Ay IO R
g oY g e ger fenr Wi, @Nw A
g g1 far @it et wwr W
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g @ = swwr ¥ @ o, feg
WA & e § g fwew wom
& fF gaR faad Atwam, an axfee
g 9% qu gy fawar § av @)
I FWA AT AT d5 Iy § fE
w1 a1 3 F1E g, Afeq g7 feam ¥,
gt g 0T g amm e w @
A 1 A aer & wg-arg ) ¥ qI v
& wgar afew & afes & ang ag
Fg @ § fa e T @ # oo Ay
waEt AERE F AR ¥ foay aifefew
Yoi faser g1, @i XE@N fF wslwec ¥
srearam & fam o § o R
frer gr, fomd gfrae argfeee orfvw
A1t W g feoe @ ave
qr=-qi= fawdt # FEEE $7 w@r g, A
g AEf 2 1 gL fagm 3 gea g
wadh am ug & fF aw ag Ry o ad
g M Afme g 1 am @ s gEt o
oraT §, AET W AW g 1 g wfaey
Ffaear g1 @ St aar Ag @A QY
TaT | TH W A At fwar ¢ dloww
IuET sageqt w1 5 & ¥ gwy @A
qAgAF] F FH FT 6T g0 FAQ< A
% WX A WTT 43 9% | I ey H
amr 7 98, 7€ oA o< e T ds o
Wl Y AW aE ¢, gefag ey A
A afe #1 3@ Af awd § Y water
afl v¢ a%d § 90 ¥ dwEc s B
o oAy A X awd | qefeg # oy
amgen § 5 dvaaw afe sy wilf | o
sferar & & & aro wyeATO WY wenr
T qF, T IEH Iw aff i stk
F@ TR wrTr qgAmT At &
wiferea aral & A Ay wigar | F g
& %3 3w § fr faad ol & vy o
E o & & fodt Y o A 1 T
AT WY X ¥ weT qgwenn §, &
I w1 ¥ afenm ofia g, W
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agt & 1 IR o ger faar O e Ay
warg arfas g, afe sy arfas 7 @
Y 3% o s famdY anfge ot st
IR AT Y, G ITH! AT @Y |

&t farow daQ (Ffegr) : awfa
#ENY, &t YHIG TAE ¥ gAY qgN Tg
T FE fF ogam weft Megmadi
FHE TN T AT I § o gAE
WET AT A FAFTQ AL )

ot gemem waw : gF A 8, afew
witferer & ama § )

ot flaew ¥ IR TEr E
famare # aw @) a8 wed am@ )
T AR W @ g ¢ R
FHEY I FT | Ig 9@ IAR AMAAT
arfg |

A A s st wew fagrd
ot ¥ 5§ S0 Wk w1 wEa §
weiz faemr @ dge ofar & @y
ag grafraq §, ST 9@ gEW ..

Q% RTARIG QTEq © AWEET §

st gharem ;AT AGHT TG
¢ wig s s w wmww
frar AR AT AR ¥ Ay ofe w
ot 3 wrenw fear 1 @l aw ag gk
fir wre T guww & W wo W
wfeg & g W T s
W %t g frw € 1 A7 @ § fr ag
o< fdft safes o Efefagus o< feamam
a1 fede g g wifgy

# wg @ 1 fif AT ¥ w7 N
¥ o1 IEH oyl W ¥ wufE A, @@

W A & qew wgid, Wi M SEr
fagr & ok sfinmawrs safs & 9ot

N SEw wRE e T ) e g
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g wadr a1 fawmfw gwr, s o
frar § A vt foie & &, 3e% aEgE
ag Ay fF wem ¥ +AA a9 AR
gawt gA-am g 1 & anwar g s g
1% wifeer 4 &1

AMAIT §3ET 7 FgT fF S F 9%
gEwl ¥ fAuw & wave @R fRar §)
fom 9 sl ¥ wadg = e §
I fas 10 sfawa s&w ¥ fear §,
wafs arar gt fagal § SR @19 A9
fear &1

et aaag g fs raarg & @
a8 & graey ¥ wRet 4 A oAt faurg
fear & sgd wee Fer & fF o wewE
gu & 3% AYE m@g am@ Adi @ W) A®
wfezwrex & 1| g7 g7 WAl F} 2@ §U
¥ | & s g wwe # o e
ag ok e § ek A gfesrw ¥ W
Zad FE 7Y 1 TEd TG ¢ |

o ofr T gee off ATk aTEA
4

ot e ¥@A  oF e W AR
=t ¥ § f v ga gl a< ifsfagme
#3 o< fempum @ & @ ¥ g
¥ FT W= TEY gT 1 ag war gy qfa-
™ wEE wNw W Wi §
ard fial A @A feRw H wgA A1 A
e & 3 ww § agdw g
A Y o Ggmr faar § 9wk aw R
& W # oS S T g

FAAFEAR AT A
AR A A E ) oww aer R ®
i ¥ faduwre avefefew fas & ar
fggw #uviiz foad # fas sfvweare
a1 Y & FT wET qFar g | afg
A, w3 AR ¥ @Y wTuw qar wd
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fr feoitmr-ardy v fesitard, s I&d
a¥ & 7% fecata av fait o gf &, foad
T FTH @79 F0 § AT @AT ¢ |

st THTEATT wreNt  (92AT) A
fewiar +ff & & &7 &)

«t gmm dwd : ave feey oY
g @t el aag @F & fF
gau FEfags {, dvmar & arad
Fg@ A aAri r gw WA & fr gad o
Y femr adf R, foit 7Y 2 afaw
fT ot ¥ aR-a2 fuilt ot Fecarrenfaai
¥ wEl vaTeT WA F F FH H Ffaa
Tg g & | Frafama F7 9] Avaar &t
AEs v afefed= T8 gar & Oy
=0 ¥ fau asw ghgar #1EE ,
sfqar £ @AY & 1 areay § 9z S Fia g
a7 wEfa s & | famst gz g &Y a9t
WY FT G141 &, 99 WTAw &) ag
dt7 98 £ fe3dmiz & &l & fag,
wrE 7Y Iwfa & fau, agETm 7 agd
qEEE g Atz vy W afw § gAar
fe<d S T @ a@ & #14 FY g
FT gFAT & )

Al & qrg & Fgm 5w
afafa ot aravgw afafa 6, f0F
Nt 1 afufa o, gav o g faar g,
St FoalE & 8, ga% atr wa FrE el
foite et s wfwfa ¥ g w3 Y
HqrETaFaAr TE g

SHRI H. N. MUKERJEE (Calcutta-
North-East) : Mr. Chairman, Tam afraid I
have followe.! this debate with a sense of
distress as well as of a certain disgust because
when I expected that we should discuss on
this occasion the great expectations which
the country has had of the CSIR, an
organisation which, in some respects, has
failed us so that the late Prof, J. B. S.
Haldane npicknamed it ‘Council for the

Suppression of [Independent Research’, I
wished we would have some serious
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discussion ; but instead of that, T found when
it began, particularly when my friends who
decorate this side of the House to my left
went on talking in the most disparaging
terms about a Committee set up not by
ourselves—I do not know if we could
demean ourselves by condemning a com-
mittee which we appoint oursclves -but by
the President of the CSIR, and that Com-
mittee, and particularly its  highly
distinguished Chairman had come in for a
kind of obloquy of which any decent body
of representalives of the people should have
been ashamed. 1 say this because 1 notice
continuously in this House & lack of a sense
of proportion and propriety in regard to
almost everything we discuss,

The Sarkar Committee includes not only
some seven Members of this House, but
also four eminent scientists whose opinion
on the matters discussed in this interin
report should at least carry as much weight
as the uninformed opinion, I must say, of
members of this House. I have known Mr.
Justice Sarkar since 1936 when I joined the
High Court Bar at Calcutta and have found
hima person who reached the highest
judicial office in the country and yet retain-
ing a certain unostentatious character and &
fearlessness of quality which we should
cherish, But we find, on the contrary, this
House upbraiding him and the Committee
of which he happens to have been the
leader. Members of Parliament have their
honour ; I have been told so many times.
We have all bezn listening to that sort of
thing. The honour of Mr. Madhu Limaye
aod Mr, Samar Guha is wery important,
Of course it is important. But the honour
of other persons who are not here to defend
themselves is just as important, if not more
important, than the honour of the Limayes
and Guhas of creation, They are here to
defend themselves any time they are attacked.
But here thzy get up and say all kinds of
things about persons who are not here at
all to defend themselves and I im very
uncertain about the kind of defeace which is
going to be put up by the Government.
The position becomes complicated because
of the pusillanimous character of the Govern-
ment which at the time when the Sarkar
Committee was being castigated in terms
which I shudder even to contemplate, kept
quiet and nothing wes said about it. I do
not understand so many of these things
which go on,



- Moetion Re. Comm. of  MAY 1°, 1970 Inguiry (CSIR) »ns
{Shri H, N, Mukerjee]
My filend Mr. Atal Biharl Vajpayee the fetlings of Justice Sarkar and his non-

whom we all appreciate for his sterling
qualities told us that it was not a working
paper but a draft. There is controversy
over whether it was a working papcr or a
draft. I discover that Members of Parli

who have signed a note of dissent to this
interim report a-e themselves signatories to a
statement which was unanimously adopted
in a meeting of the committee where they
say it was a working paper. What do I do
about it ? Mr. Sunderlal Bhandari, as gond
8 Jan Sangh leader as Mr. Vajpayee, was, [
am told, a participant in a resolution which
says that 1t was a working paper and nota
draft. I st. .ld also like to ask Mr, Vajpayec
under whose graceful chairmanship [ have
had the privilege and pleasure of serving on
the Public Accounts Committee this ques-
tion. T have every respect for him, I should
like to know from him: would any Member
of the PAC or any parlinmentary committee
let out to the public a draft of the committee
and after that appear before the public as a
paragon of virtue as against the other people
concerned 7 1 do not understand this kind of
unsavoury business. I am always ready anid
willing to believe when anybody disavows
the least little idea of communalism ; I am
ready to believe myv friend Mr. Vajpavee
when he told us a little while ago that there
whas nothing communal about this talk
because Dr. Zaheer happened to be a Muslim
by birth and Dr. Atma Ram happened to be
a Hindu by birth. T wish 1 could take it at
its face velue. 1 have noticed in this
Parllament—unfortunately I do happen to be
somewhere about in this Parliament for
quite & long time—and 1 have seen the
vendetta against Dr. Hussain Zaheer ever
since the days when Mr, Chagla was the
Minister of the Education. Therefore, I do
pot understand why this kind of thing goes
on and why this kind of thing is allowed to
pass muster.

As I sald earller, the Sarkar Committes
includes apart from Members of Parliament
who can defend themselves in ticir own
way, four eminent scientists whose opinion
in thess matters should carry at least as
much weight as the opinion of largely
uninformed Members of Parliament. I also
repeat that the Sarkar Committee was not
set up by Parliament but by the Presldent of
the C.S.LLR. Therefore 1 can imagine that

Parliamentary colleagues are likely to be.
Most of us in Parliament may get foured to
all sorts of things and we develop the hide
of the rhinoceros because of the kind of
attack which w= have to resist from time to
time. But other people are not like that.
They do not have that kind of a hide
developsd. Therefore I do not know what
they are going to feel about it when the
kind of allegation which was made against
the Sarkar Committee was made in this
Houss by people who are supposed to be
amoug the most accomplished Parliamen-
tarians in this country, then 1 wonder how
the reaction of Mr. Justice Sarkar is likely
to be. The Committee’s findings can be
contestzd on their merits but the Committec
has every right to defend itself against the
slander of having been pressurised by the
Prime Minister into changing its report. I
would ask you, if you were the Chairman of
the Committee, and you were told when the
Committee was in the process of continuing
its work, an interim report was a product
of certain changes being brought about by
the pressurisation of the Prime Minister or
whoever else, what would have been the
kind of reaction that you would show. We
do not seem to think of all that sort of
thing. We think of the honour of Members
of Parliament like those Members who were
“holding the House to ransom™ a little
whils ago, to quote the words of the Deputy
Speaker who was in the Chair at that
particular point of time, (Interruption)

MR. CHAIRMAN : Order, order.

SHRI H. N. MUKERJEE : 1 am not
yielding. It was absolutely incumbent on the
Committee at the point of time when that
kind of charge was made against them in
Parliament, it was absolutely incumbent on
them to come out with the rebuttal of it and
they did come out with a upanimous resolu-
tion to which all the Note of Dissent
signatories were parties, to which all the
four emioent scientists of this country were
parties. This is exactly what happened.
Therefore. I feel that what we are doing—I
cannot go into the details of the matter—is
oot correct. I find that this is a very judicial
document.

1~ rot find it a very adequate document,
1t has rot gone comprobensively Into many
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matters, but it says so openly, it says at
the end of it, that after all so many com-
plaints have been put up before the
Committee that it recommends an officer
independent of the CSIR should be selected
by the Government of India to enquire into
these complaints. It tells us also about the
committees of selection which were
appointed from time to time in regard to
certain jobs when they had to be filled, and
those committees did their job. We
remember also that scientists in this country
have their self-respect. Let us not expect
scientists to apply for any footling little job ;
those scientists who are specialists in their
subjects would claim that they should be
invited by Government on Government’s
own behalf. That is why perhaps occasion-
ally selections have to be made not out of
the list of applicants because some people
would not have even cared to apply for
and kiod of job, They have their pride as
scientists and that is a kind of thing which
must have happened from tiroe tv time.

to say that 1 have
nothing against Dr. Atma Ram. I have
known him personally though not too
intimately. I have respect for him tkat is
his due. But | discover—and | do not mind
referring to it because Mr. Vajpayee also
referred to it—in this pamphlet written by
Shri Arjun Arora and Shri M. A. Khan,
both Members of Parliament, somrthing
which shows that something is very wrong.
My friend Shri Vajpayee’s Committee—the
PAC—has produced iis 122nd report and in
it, it has made observations in regard to the
CSIR which have to be looked into properly:
properly speaking, 1 hope the Government
does apply its mind to that sort of thing. In
this pamphlet, points are brought out which
show that between the present Director-
General of the CSIR and the Government
of the day, if the Government is represented
actually by the Prime Minister and the
formulation of views that she makes from
time to time, there Is a dichotomy, a
contradiction. While th: Prime Minisier
wants a kind of scientific development which
would like this country to be self-reliant,
while the Prime Minister wants fundamental
research with a view also 1o the development
of practical patterns of achievement in
technology, while the Prime Minister wants
to go ahead with the public sector in mind
as & basic factor, as the sector which com-
mands the heights of the economy and the

1 would also like
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life of this country, Dr. Atma Ram, on the
other hand, does not wish for that sort of
thing. Me wants to get the know-how from
abroad, He wants to follow the policy of
adaptation of scientific and technological
knowledge from clsewhere and he goes about
making speeches frum time to time which
show that his sympathies are entirely with
the public sector. (/nterruption) 1 find, for
example, a quotation given, which shows
that Prof. Satyen Bose, National Proféssor,
“expressed himself against the import of
know-how from other countries and Dr.
Atma Ram favoured a larger inflow of
foreign know-how for technical development.
I do not want to go into this matter in any
detail.

It is very unfair to Dr, Atma Ram ; it
is unfair to the scientific community, if we
discuss these things In this House, with
impunity, things may continue to be said
about scicntists : it has got to be stopped.
With impunity things have been said about
Sarkar Committee, That has got to be
stopped. Parliament ought to make amends.
The Government of this country should
make amends and the Prime Minister, as
President, and the BEducation Minister as
Vice-President, of the Councll of Scientiflc
and Industrial Research, should answer the
questious raised in this pamphlet, about the
contradiction of views as between the
Government of the day, and the Director
General, and because of this contradiction,
the suspicion arises that there are other
interests at work ; and because of that,
when we find the composition, the political
characterisation of the members who signed
the note of dissent, we begin to suspect as
if the vendetta against Dr. Zaheer is mixed
up with the vendetta against the public
sector and agaiost independent scientific
activity, I hate to refer to individual cases.
I know some of these scientists who are con-
cerned. I know how they have their pride, I
know also how their pride is sought to be
bioken by the apparatus of bureaucracy which
has grown in this country. If Parliament also

asaists the af tus of ¢ acy in
breaking the pride and spirit of our
scientists, surely CSIR would justify ths

name given to it by Prof, J, B. S, Haldane :
“Council for the Suppression of Inde-
pendent Research.”

We want the CSIR to develop. When
Mr. Chou Ep-lai came to this country, he
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was asked what impressed him most, and he
said, the National Physical Laboratory and
the National Discipline Scheme. Both are
going down the drain and that is why China
sends a satellite into space, while we sulk
and shout and do nothing about it. That
is the measure of the difference between
the two countries, which has taken place
because of our inability to follow up scienti-
fic work, whose foundations were laid when
the great chain of National Laborato ries
were set up. Now this attack on our
scientists—4 of them are represented on this
committee — this attack on  indipendent
members of the judiciary who bave held
the highest office in the country and this
attack on whoever goes against certain
pettiest of petty partisan interests Is
symptomatic of something which Parl:ament
should spurn with the contempt it deserves.
I do hope that the Government has the
gumplion to come forward with some
courage in defence of the Sarkar Committee
and the way it has tried to work, in defence
of the whole tribe of independent scicntists,
in defenze of the idea that we shall get the
CSIR to work properly for the sake of the
country. Follow up the recommendations
of the PAC before you and you will see
the results I am siry I cannot goimo
any details, bu® the kind of thing said here
wanted a sort of rebuttal. I do not no how
much the Government will do or not do in
this matter.

SHRI G. VISWANATHAN (Weandiwash):

Sir, in the discussion on the CSIR, it is
unfortunate to find in this Hous members
taking sides either in favour of a certain
gentleman or another. We have seen in this
House American lobby and anti American
lobby, but I am surprised to see that there
is a Zaheer lobby and anti Zaheer lobby, a
pro-Sarkar lobby and unti-Sarkar lubby.
CSIR is already in @ muddle and 1 request
hen, members not to make it worse by
extending their political influence into the
scientific laboratories. Dr. C. V. Raman is
50 disgusted with the working of the
laboratories that he says:

“Central - research laboratories are
modein Taj Mahals with wonderful
architecture which are nothing but
mausoleumns housing useless and dead
apparatuses.”
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Instead of discussing, after two and a
balf decades of CSIR, its achievements and
glory, we are discussing the conduct and
misconduct, regularities and irregularities of
CSIR. Itis unfortunate that such a situa-
tion should exist in this country, I do not
want to go into details of the allegations
and counter-allegations, The allegation has
been made that the Prime Minister brought
pressure on the working of the Sarkar
Committee. So long as the member of the
Sarkar Committee do not say that pressure
was brought upon them, I do not believe it
whoever may say it. At the same time, [
want to point out what 4 members of
Parliament have said in their minute of
dissent ;

“Several facts which strongly suggest
that Dr. Zaheer may have unduly
favoured his earlier associates from the
RRL, Hyderabad have been either
completely omitted or mentioned very
casually.™

By and large, the Commiltee have done a
very good job. But my only complaint
against the Committee is that at the conclus-
ion they have tried either to soft-pedal the
issues or water down serious irregula-
rities and violations of the rules and
regulations and bye-laws. No doubi, they
hawe pointed out these things in the Report.
1 will come 10 that later on.

The Committee have concentrated their
attention mainly on certain issues. For
cxample, they devoted muclh time on the
appointment of Dr, Zaheer as the Director-
General of CSIR. The allegation was that
at the time of his appuintment he was 61
years' old and so his appoiniment was
against the rules and regulations of CSIR.
What does the Committec say about it ?

“According to the CSIR, the Govern-
ment of India rules on the subject are
applicable o the officers of the CSIR
by virtue of Bye-law 75,b). The various
decisions taken bv the Governing Body
and the President, CSIR since 1956
regarding the age of superapmuation
and grant of extension involved departure
from the Government's rules on the
subject.”

This clearly shows that there were violation
and the Committee puts into the dock all
the Prime Ministers starting from Pandit
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Jawaharlal Nebru up to Shrimeti Indira
Gandhi and Minister starting from Professor
Humayun Kobir up to Dr. V, K.R. V.
Rao,

DR.V.K. R, V. RAO: The Com-
mittee’s report does not cover the period

beyond 1963. 1 became Education Minister
only in 1969,

SHRI G. VISWANATHAN: Then I
exlcude Dr. Rao.

What do the Goverrment rules say
about the age of superannuation or
apppointment  after retirement ?  The

relevant portion of fundamental rule 56(cc)
says :

“...a workman referred to in clause
(b) or & ministerial government servant
referred to in clause (c) may be granted
extension ol service under very special
circumstances, to be recorded in writing,
after he attains the age of sixty years
with the sanction of the appropriate
authority.”

Deliberately or otherwise, this Government
rule regarding the age of superannuation or
appointment afier retirement has been
violated hy the CSIR ; whether it was done
by the Governing Body, Vice-President,
_President or the Director-General is im-
material, According to CSIR, they accept
that there was a mistake. But, what does
the Committee say ? The Committee
says :

“Dr, Zaheer's appointment s the
Director Genersl was a valid appoint-
ment becavse the Government rules do
not preclude the appointment or ex-
tensions beyond the age of 60 years and
his appoiniment was approved by the
Government,”

If the Government rules say that extension
beyond sixty years of age should be in very
special circumstances where the reasons
should be recorded in writing, it is common
sence that nnbody should be appointed if
he is above 60 years of age. [ do not know
how Jostice Serkar and the members of the
Committee missed this point.

SHRI NAMBIAR : In that case, the
. Director-G | should also retire,
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SHR1 G. VISWANATHAN: From
Dr. Bhatnagar to Dr. Atma Ram, whoever
it is, if his age is above 60, it is a violation.
-S0, 1 thigk this conclusion of the Committee
is against common sense,

Regarding the general allegations, the
Committee says on page 127 :

“The Committee have noted that in
several cases out of about 270 cases
studied by them, the CSIR have not
followed their rules and regulations.
It is oot suggested that violation of the
1ules has been mala fide ; it may have
happened because the authoritles lost
sight of the rules. In some cases,
departures were made from the rules
because of a belief™

I underline the word ‘belief’

“that the existing
defective,”

If the CSIR felt thac the rules or bye-laws
were defective, they should bave come for-
ward for the amendment of the bye.laws
instead of deliberately violating them. Not
only that, the Committee says :

tules  were

‘.. posts were created to provide
higher pay to the existing incumbents.”
These are not my inventions ; I am reading
from the report : .

posts were kept vacant for a long
time. . ." :

of course, with a motive.

‘Posts were transferred from enpe
Labor:tory to another.”

1 find from this report instead of trans-
ferring the person from ome laboratory to
another the post was transferred from one
Iaboratory to another to provide him another
important job.

Regarding advertisements, ail posts should
have been advertised according to bye-law
58 but the Committee did not follow it. This
was to suit the convenience of CSIR. This
particular bye-law was amended in 1963,
Accordiog to bye-law 82 it should have beea
approved by Government of India but it was
pnot dore immediately but approved on
3.6-1965. 1a the mean time CSIR took ad-
vantage of this and acted on it without the
Government's approval.  What is the defence
of D G. 7 He says in bis evidence that not
only be but even bis predecessors did ne}
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follow this bye-law. It docs not exonerate
him. It means even the previous D.G's.
should be called before Inquiry Commitice
whether he is Dr. Bhatnegar or Prof.
Thacker,

Regarding the qualifications prescribed in
the advertisements, several shortcomings
bhave been found by the Committee, 1
quote :

“...lower qualifications were prescribed
for higher posis and higher qualifications
for lower posts.”

Then regarding the preparation of panels
to go before the Selection Committee the
D. G. was able to influence and omissions
and additions were done according to the
whims and fancies of the D. G. I quote :

“In a few cases the screening of appli-
cations was made in such a manner that
a particular candidate emerged as an
obvious choice.”

What does it mean ? Is it not a charge
against the mismanagement of CSIR 7 Names
were put up for consideration of Selection
Committee without even copsulting the em-
ployer, 1 quote :

*The inclusion of such names gave an
unreal picture of the.number of candi-
dates available for consideration. In
effect the field of choice remained limited
even though it looked wide.”

Not only that : even regarding the con-
stitution and operation of the Selection Com-
mittees I find in a particular case—it has
already been quoted by Mr. Koushik—that
the D. G. omitted three pames from the
Selection Committee. The names omitted
were Dr. P, S, Lokapathan, Dr. Atma Ram
and Dr. Kane, When the Committee asked,
“why did you omit these names™, he said,
“In order to have more progressive and for-
ward looking people, 1 bave omitted these
names,” I do not think he is a competent
person to decide whether one is a forward
looking man or a reactionary.

Further, a Selection Committee consti-
tuted for ope post made selection for an-
other post and even for post which did not
exist. For favouritism and nepotism the
shining example is the casc of Baldeo Singh,
‘I want to deal with another important case,
that is, of Mr. Suri, The allegation was that
even though private consultancy was not
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aliowed for him he went on continving any-
how private consultancy. He applied for it
and the Railway Board which is the parent
body did not approve of it and rejected. In
spite of it CSIR allowed it and he continued
10 practise, The Commitiee says @

“If at all there is anywhere it lies on
CSIR and not on Mr, Suri.”

Igonorance of law is no excuse. Every
Government servant ought to know that his
parent body must permit but both are in the
docks and both shouid be punished.

Even in the case of classification where
they have oothing to do with scientists they
are called scientists. 1 quote :

“Out of 245 posts siudied by the
Committee they have come to the cob-
clusion that 116 posts, that is, around
479, should not have been designated as
scientific or technical,"”

They have been designated as technical.

To give an example, posts in depart-
ments concerned with purchase, stores,
publicity, publications, lbrary, information,
extension services etc., etc., were given scien-
tific designations. Taking this as a qualifi-
cation, out of 50 crores of people in the
country 25 crores can be called scientisis.

The Committee have made certain re-
commendations. In one iecommendation it
says that since the Vice-President is not able
to devote most of his time in the selection
committees, be should appoint un eminent
person to preside over the selection of
directors and other candidates. Again, sug-
gestions have been made that these labora-
tories should be given to the concerned
ministrics or that they should be disbanded
or something like that. Various newspapers
heve made many suggestions. My suggestion
is that since the Committee is already work-
ing on it and has to produce the other part
of its report, iet us not do anything mow
and wait for the second part of the
report.

Since so many allegations bave been
made and have partially been accepted by the
Committee also, Dr. Zaheer, who is working
as Chairman of the Nstional Research
Development Corporation, has to be relieved
of this post.
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
I had no iatention of speaking but since Shri
Vajpayee and some others have made various
allegations against me I should like to say
a few words.

Firstly, we all know that thc progress of
our country ard the well-being of our people
are largely dependent on the progress of
Indian science and also on the well-being
and the feeling of involvement of Indian
scientists in the great tasks which face our
country. Therefore India’s future cannot be
divorced from the future of Indian science.

We ure discussing today a very serious
matter. We should discuss it without any
prejudice or bias. Urnfortunately, I do see
traces of prejudice in this discussion. Various,
rather intemperate and unfortunate, allega-
tioos have besn made. As Prof. Mukerjee
said a while ago, some of us have become
thickskinned because we have got used to
these bareless allegations thrust on us day
after day, but this does not, therefore, give
any more credence to those allegations.

1 would, first of all, like to deal with
myself and would like to deny categorically
that 1 put any pressure on the Chairman or
aoy member of the Committee, that I sent
any message to them or that I met any of
them, Of cowise, 1 may have met one or two
Memb of Parli t during this period
but not concerning this business. If they
met me, they did not mention anything about
the meetings of this Committice. So far as I
am concerned, certainly there was no direct
or indirect message for me, nor did 1even
know what the Committee was doing until I
received the final report.

Allegations have also been made about
the integrity and impaertiality of the Chair-
man and indirectly against the Commitiee as
a whole. Prof. Mukerjee spokc just now
about his persopal knowledge of Justice
Sarkar.

SHRI MADHU LIMAYE : That is irre-
levant. Let us go by the action, the report
of the Committee,

SHRIMATI INDIRA GANDHI : You
are perfectly entitled to have your views and
the hon. Member, Shri Hiren Mukerjes, is
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entitled to his views. I am at this momeat
referring to something which he said, 1 was
going to sy that I myself did not know
Justice Sarkar except that I mav have met
him on one or two formal occasions., But
certainly his reputation in his sphere of acti-
vity has been an exceedingly high one. Also,
his work, whether it was in the Supreme
Court or wherever he has functioned, has
one which has upheld the dignity of the
whole Indian judiciary. Therefore I am very
sorry that such insinuations were mede. I
think that it was right of the members of
the Comittee to say something about it.

The hon. Member took objection to this.
I think, the members of the Committee did
not object to criticism of the work of the
Cowmittee. It is the right of Parliament to
have such a discussion, and to criticise but
not to doubt the integrity or the puna fides
of a person. Therefore, 1 think, the members
of the Committee were perfectly within thelr
rights when they expressed their own great
respect for Justice Sarkar and complete faith
in his impartiality and detachment. I should
like to re-affirm the Government’s respect for
him and also their regaid for his impartiality
and the manner in which he has dealt with

an extremely difficult task in the public
interest and has approached it without
bias.

This is evident in the Report which does
not hesitate to meation every relevant fact,
whether favourable or uunfavourable. I am
sorry that instead of appreciating the Com-
mittee’s objectivity, some hon. Members
seem to have cspoused factionalismn, which
unfortunately, has prevailed in the C.8.I.R.
1 have no hesitation in admitting that all
is not well with the CS.LR All has not
been well with the C.S.I.R, That is why this
Committee had to be appointed. We are fully
aware that much needs to be done, Although
this factionalism is regrettable, as I have
said on a previous occasion, this is not an
exclusively Indian monopoly. It is every-
where amongst scientists  (Jnrerruption.)
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1am just saying, let us sce things in
their perspective, Sclentists are also human
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beings. This is what I am trying to say. We
should not think that only other people can
quarrel and disagree and that ssientists be-
long to another species and are above that
sort of thing. Although we greatly respect
their work, which is very essential for
modern life, they are also human beings and
they also suffer from emotions, rivalries and
50 on which other human beings have.

Hon. Members will recall a bitter, an
almost vicious, personal, controversy between
Oppenheimer and Teller in U.S.A, and also
the British scientific row between Lindeman
(later Lord Cherwell) and Sir Henry Tizard,
the Chairman of the Aeronautical Research
Committee,

SHRI SAMAR GUHA : That was on a
big policy matter, not on appointments, it
was on whether Hydrogen Bomb should be
made or not and D:. Oppenheimer opposed
Hydrogen Bomb. (inrerruprion.i

SHRIMATI INDIRA GANDHI : I am
not at all encouraging that. Although
appointments and 6o on have come in, that
is not the whole of the story, There are
differences in outlook and differences in the
methods of working and so on,

The Members of the Sarkar Committee
included eminent Members of Parliament and
also some of our most distinguished scien-
tists. Hon, Members are aware that the
M.P's. who were in this Committee were not
drawn from a single political party, but they
represented a wide range of opinion in both
Houses of Parllament, The scientific members
were also chosen from different disciplines
and institulions and they are all renowned
figures in the international scientific
nity. Two of them are Fellows of Royal
Soclety. The Government have taken parti-
cular care to exclude anyone connected, in
any way, with the C.8.LR. or with its govern-
ing body.

The Committee of Enquiry have shifted
a vast mass of documentary eyidence and re-
presentations both from C.S.LR. employees
and others and they had personal discussions
with many people. As hon. Members know—
1 think, this is where Prof. Samar Guba got
confused—the Committee have recommended
that an officer independent of the C.S.LK,
should be appointed to look into the allega-
wons and 10 make a thorough investigation
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into such of the complaiots as disclosed a
prima facle case as a resuit of preliminary
examination. The Government accept this
recommendation and propose to implement
it speedily, This is what we have accepted
and pot a separate committee enquiry as
Prof. Samar Guha thought. When we formed
this Ccmmittee, it was pot the iatention
either of the Coverninent or ol Parliament
that Justice Sarkar or the Committee should
waste their time in the negatlive pursuit of
wilch-hunting. Some witch-huuting we had
witnessed earlier on in wvarious debates in
both Houses,

17.50 hrs.
[Mr, Deputy-Speaker in the Chalr )

The Committee’s terms of references
were framed in 4 comstructive spirit and so
far as I remember, nobody ever protested
that these terms were inadequate or contrary
to the general sense of the House.

The re-organization of Indian science is a
very serious matier. We have to make
every effort to enthuse our scizntists by creat-
ing an atmosphere which is congenial to
scientific pursuits. We must not do or :ay
anything which may demoralise them. We
can certainly discuss their work but not their
individual histories. Our purpose in appoint-
iog the Smkar Committee was to improve
the CSIR, not 1o destory it, to find a way in
which talent, creativity and initiative could
be allowed to flourish, not 10 strangle
them, to give our scientists, young and
old, a genuine sense of participation in
India's progress, not to alienate or fr-gment
them further. These larger considerations
formed the basis of the Commitice’s terms
of reference and will, I pretume, form the
focus of their recommendations in Part 11 of
their report which is still awaited.

There was a dissentin» note but it was
confined to 8 of the 270 cases which were
examined by the Committee. In all other
cases the Commitice’s recommendations
were unanimous. Where the Committee have
recorded an adverse verdict, the Government
propose to institute the necessary inquiry.
1 can assure the House that the Government
are acutely comscious o1 the problems and
frustrations of our sclentists. Some of these
are world wide problems fike the brain drain
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which affects even advanccd countries such
as Bogland and Germany. Some of them
are peculiar to India and stem from the
hierarchical consciousness which s so deeply
ingrained in our society. There are others
which derive from the imposition of patterns
of genmeral administration oa the entirely
different requirements of scientific admini-
stration.

The Hon. Member who spoke just
before me spoke about cestain rules. Now,
I do not say that we should hreak rules
But I do think that we should have different
rules for scientists.

SOME HON MEMBERS :
rules,

Change the

SHRIMATI INDIRA GANDHI : That
is whv the whole matter has been gone into.
I am not defending CSIR. As I said, T am
myself deeply conscious of all that was
wrong ard still is wrong. The Committee
is going into this and at our level, we are
ourselves trying to look into the matter and
see how we can help the scientific community
to work together. T mention this because
the question of age and so on were raised.
Well, generally, I am not in favour of giving
extensions and so on. But there are cases
where a rerson with some special knowledge
or experience mav be more helpful,  Another
thing is that many of these young men who
are disappointed here and do not fit in with
our rules or whatever terms we have put in,
go abroad and get very fine jobs, not merely
junior jobs, some of them are put in charge
of the whole department, So there must be
something wrong here where we are vnable
to fit thess young psople, and the same people
do well elsewhere They are not rejects.
They do not takc some low down jobs. They
get excellent posts and responsible jobs
abroad, 1 know a number of cases like this
to which my atteation has been drawa.

All this :hows that human beings are
such, that no ma‘ter how much you try to
have an egalitarlan society, some kind of a
hierarchy does grow up. To-day, scientific
work comes in one of the top strata, if not
the top class, in the most countries
but, unfortunately not in our own. This
may bc one of the reasons why our young
_ brilliant scicntists feel discouraged. We must
certainly see how we can help to change
this situation and make it more congenial for
them.
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T have nothing against our older scientists
who have dens brilliant work, excelleat work.
But, the world of science is constantly
changing and advancing, Therefore we have
to see that the younger people are mot shut
off and that they get ample opportunities for
expressing themselves and working freely.

Whatever constructive suggestions Hon.
Members may make are always welcome.
But we should resist the tcruptation of reck-
less criticism and sweeping condemnation of
an institution such as tha C.S.I.LR, Because,
while it has had many defects, it has also
got notable achievements to its credit and in
varying degree, each one of its laboratories
has made a distinctive contribution to our
progress in the last two decades.

Our endeavour should be to function in
such a way that we invigorate and strengthen
all that is good in it for the common benefit
of our people.
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SHRIMATI INDIRA GANDHI : Since
_Sh:l Madhu Limaye raised the point, may I
i say that we do take into account the Minute

of Dissent, even before...
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SHRI RABI RAY : Evidence also 7

SHRIMATI INDIRA GANDHI
Government certainly cannot go into all the
evidence but if something very relevant is
there...

SHRI NAMBIAR : rose—

MR. DEPUTY-SPEAKER : Now, Dr.
Sushila Nayar made a special request as she
bas to go. If you are not in a particular
hurry, I wil' :all you after her.

SHRI NAMBIAR : I have all respect
for Dr. Nayar. Another Member of the
party had already spoken ; she is the second
speaker from her party. 1 am the first
speaker from my party. Nobody Irom my
party has spoken so far. 1 must get my
chance. I am prepared to sit here till
12 O'clock. But, I must get my right.

MR. DEPUTY-SPEAKER : 1
aliow you presently. Dr. Sushila Nayar.

will

DR. SUSHILA NAYAR (Jhansi): |
am thankful to you for giving me the time
and I ,am thankful to Mr. Nambiar for
agreeing to let me have a chance now in
view of the fact that I have to go away very
soon. Otherwise 1 would have taken my
chance after everybody has spoken.

Sir, I wish to say with full sense of
responsibility that what all of us are con-
cerned with here in this House, is not
destructive criticism, Our views are not
motivated by any feeling of ill-will towards
any individual and there is no wish to be
little the scientific work dons in our country.
The whole debate, on the other hand, is
motivated to create a sense: of confidence, a
sense of security, amongst our scientists.
And, we, the respresentatives of the people
are here to see that things go om in a way
and affairs are so conducied, that proper
methods are followed, so that every thing is
above suspicion.

18.00 brs,

Sir, it is weli known that there is an
accute dissatisfaction, amongst the aclentists
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in this country. Why 7 I agree with the
Prime Minister that the rules for selection of
scientists should be different from the ordi-
nery rules for other services. But, once
those rules are made, it is very necessary and
it is very important that those rules are
followed and the rules are not changed for
the sake of individuals, I can very well
understand that a bright young scientist is
groomed for a higher responsibility, It is
the people with whom a young scicotist is
warking who are far more aware of the
potential, of the capabilities of that scientist,
than anybody cise, I can also understand
that a senior post is kept in abeyance till the
junior man is groomed up for the higher
post, provided there is nobody who is fit and
compentent and cepable of fllling that higher
post at that particular time. 1 think it is
n.cessary that either there should be a clear-
cut policy that they are going to fill up
ceriain posts by promotion or there should
be a clear-cut policy that posts will be adver-
tised and pending the advertisement, no parti-
cular selections will be made.

It is stated that there were only elght or
ten posts for which there is a note of dissent.
It is not the number of posts on which there
is a note of dissent that matters. It is the
fact that there is a note of dissent. And
that notc of dissent has clearly brought out
the irrerularities that have been committed
which aie the causes of concern for the
Members of Parliament.

1t was stated how Shri Suri was allowed
consultancy rights for a long period against
the rules and reguletions. At the same
time, there is another case of Shri M. S.
Krishna wherein though he was considered
the most suitable person but because he
asked for some limited consultancy, his
name was not even forwarded to the
Selection Committee. This type of double
standards upsets the scientists. = Either there
should be no consultancy for anybody or it
should be allowed on an even basis and
pobody should be rejectcd because that
peison wants certain consultuncy rights.

It is said that the Committee has, by
and large, given a unanimous report True.
But, the Committee have themselves said
that on some occasions posts were created to
provide higher pay to the existing incum-
bents. Then they bave said that in some
other cases, posts wer kept vacant for a long
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time or they were filled up despite the fact
that the purposes for which they were created
cid not exist. This is in the unanimous
report of the Committee,

Then, the Committee gave instances
where qualifications prescribed in the adwver-
tisements werc not adhered to and they
were changed for certain persons. On page
131, the Committe: stated :

‘For iostance, for two out of three
posts of Senior Scicntific Officers (Grade
1) advertised for the Structural Ebginee-
ring Research Centre, Roorkee, in 1967,
the essential qualification was a First-
Ciass Degree in Civil Eogineering
whereas tor the remaining post, it was
“good qualifications in Civil Enginee-
ring.”
Why for same type of posts, the qualification
was a First: Class degree in Civil Engineeriog
for two and for one post it was good
qualification in civil enginvering 7 It s
something that 1s extremery difficult to under-
stand,

Thean, they say :

“The Committce have come acriss
instances where, in the same advertise-
ment and for posts in the same Institute,
lower qualifications were prescribed for
higher pos.s and higher qualifications for
lower posts.””

These ate things that are difficult to under-
stand and accept and naturally, they are the
sources of considerable  dissalisfaction
amongst the scientists in the country.

It is most unfortunate that Dr Husain
Zaheer happens to bc a Muslim and Dr.
Atma Ram happens to be a Hindu and it has
given an opporlunity to people to bring
commupolism ioto this whole affair. [ have
great respect and regard Tor both these
eminent scientists of our country,

1 feel that it is a grave injustice 10 them
as well a8 Lo 4lie uauwn w tiuok vi tem in
terms of Hindus and Muslims. i[uerc 13 no
such thing as Hiodu science and Muslim
science, Scieoce is science and scientists
are scientists. In the undivided Pupjab, we
used to have at the railway stations Hindu
pauni and Muslim paani. The type of talk
that some of my friends kave indulged in
when they tried to bring in commupalism
iolo this affair 1s reminiscent of those
unfortuoate days. Similarly, ihe aitacks
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made on scientists who are not present here
to defend themselves are deplorable, and
similarly also, the attacks on judges and
eminent people are equally deplorable, and
we should not indulge in them. At the
same lime, if therc are certain things that
distress us, certain irregularities that have
come to our notics, we should bring them
to light but in a temperate and sober
language.

It is sard tbat the draft report was a
working paper. 1 do hope that the Educa-
tion Minister will clarity this position. Was
it & dralt report 7 Was it circulated to the
members of the Committee as draft report ?
Or was it a working paper ? Working paper
and draft report, we all know, are complstely
different things. We want a clarification oo
this.

I find that while some of the details
might have heen omitted, the charges of
irtegularities have been included in the reput
that has been given by the commitiee in a
sober and temperate language, 8o that there iz
no denying by anybody that certain irregulari
ties have taken place in the methods of selec-
tion, in the methods of filling up of posts etc.
I think we should think about this and get to
the botom of it,  Qur object Is to iry and
improve the situation and create a climate
in which sc'ence can flourish in this coontry.
For that purpose, it is necessary that every-
one is absolutely certain that things are
above board and there is no hanky-panky
anywhere.

It is very unfortunate that some hon.
Members tried to bring in the ideology of
public sector and private sector etc. into
this debate. The C S I R wes created not
only o help the public sector with techono-
logical researches but also to help the private
sector. In fact, some of the pilot plaots set
up by the C S 1 R, I know, were taken over
by the private sector, and some others that
were not so very remunerative, were not
taken up by the private sector. I mysell
have been one of those who have pleaded
that the public sector should take up some
of those pilot plants which produced
small amounts of certain chemicals and
certain reagents that are necssary for
research workers, although they are not
remunerative and the private sector is, there.
fore, not interested in them. Thetefore, it
is important to bear in mind that th: work
of the CS 1R is of interest to all techno-
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logy in the country and to all science in the
dountry,  irrespective ‘of whethér' it s
exploited by the private or'the public sector.
Let us accept it that ' the private sector will
come forward only when they can make
profits and the public sector has 1o come
forward in more remuncrative projects in
the interests of science. Therefore, let us
not imtroduce this’ controversy of ideolegy
into this and try 1o abuse our scientists by
saying that one is in‘erested in the privaie
sector and the other i+ interested in the
public sector. Thbey are inte.ested in stience
and tech:ology and that is all. Ti-v are
interested in science and they are interzcted
in seeing that the products of their rescurches
are utilited fu1 1he good of the countrv and
for the progress of the country.

Shri H. N. Mukerjee took very strong
objection to the f.ct that the report had
leaked out. When a draft report is circulated
and some 20 or 2° copies are prep red,
depending upon the number of members of
the committee and sent out, it is, natural
and it is very easv for that report t» get
into the hands of others. So, we should
pot be surprised at tha! ; particularlv when
we know that several hon Members have
brought confldential files of the Governrnent
of India and quoted from them here in this
House. How can we say that the draft
report should not have got out or should not
be discussed by those who have atcess
to it,

Theno this question of trying to bring out
a contradiction of views between the [rime
Mipister and the present Director General
of the Cs 1R, was a very unfortunaté
thing. The D G is under the Prime
Mimnister. He has to obay the orders of the
Piime Minister. - How can he say or do
things contradictory ‘to the ’rime Ministe’s
views 7 But so far as 1 am concernéd [ do
not see any contradiction in what was stated.
The Prime Munister says she wants self-
reliance. " Of couise, we all want it in the
scicnuific field. At the same time, self-
reliance does not mean that we should try,
experiments and discov.r cach and every
process for ourselves. 1 have seen a small
thing in the Community Develop whot
is koown as smukeless  hoow. 1 tound In
every State they werc mikng experimunts
for building u smokeless choplg Whereas in
Gandhiji's Astram a thing called Magan
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Choola was discovered 50 year ago on which
cde c¢ould cook without smoke nuisance.
Bt hére was this research going on which
there was a good deal of waste of our energy
and resources, ’ '

Therefore, if the D G says that we
should take technology and adapt it, what is
wrong about it ? Japan has made tremen-
dous progress on this very basis. They got
certain prototypes, ceértain fdeas ; they have
ifmproved upoh them "aud built upon them.
Therefore, for anyone to suggest that there is
a contradiction in these two ideas or
ideol3gies, is completely wrong and beside
the point. '

May I come to one or two constructive
suggestions ? I would like to commnnd, as
other members have done, the recommenda-
tions of the P A C for the consideration of
Government. Moreover, it is true that
irregularities have been committed. Scien-
tists arc not necessarily the best administra-
tors and to expect them to know all the
rules and regulations is to expect too much,
They should have somebody under them who
knows and points out these rules and
regulations and they should have the humi-
lity to accept the eadvice of these non-
technical administrators who are there to
help them.

I agree it is not right
terminology to posts in the purchase and
stores  desartments. But  non scientific
administrative assistance should be available
to th- DG and he should have the good
sense to go by that advice and not ignore it
it in a haphazard manner,

to give scientific

Straightforward, true, honest and
complete presentation of all the facts before
the select committees is essentiai. Even
after following sll the rules, it is possible to
select those whom the D G thinks most
suitable without giving any oppor tunity to
anyone for complaints of any kind.

Finally. it the former Diréctor General,
Dr. Husain Zaheer has'made some mlstakes
or irregularities, occorred duriog  his* ténure,
I do not see why we should go aftér his
blood. I would find fault with the President
and Vice-President of tme "CS 1 R. Were
they sleeping 7 Why did ‘they not look into
these things 7 1 know all the réports  come
to'the Piesident and Vice-President. They
should go through them, If they bad dooe
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80 in._ this case, they would haye discovered
that these things had bappened. But they
have no time, If they bave no t'me. If
they bave no time, why do they want to
stay oo this job 7 Why not give it to soun.e-
body who is interested and bas the time to
go into these matters ? The time has come
when the CSIR work should be taken
more scriously that treating it as a part-time
job by the President and Vice-President, as
bas been the case in the past.

SHRI NAMBIAR : We have got to
I.ool: into the circumstances and conditions
under which the Committec was appointed.

One of the purposes v.as to look into the

allegations brought to the notice of Parl'a-
ment and also to review the overall function-
ingof the CS1R It is wrong to say that
we are here to lock into complaints of
appointment during the last several years
There were allegations about 215 appoint-
ments, These allegations were brought in
the Rajya Sibha and repeated here. Then
this Committee was formed, but the other
question of review of overall functioning of
the Council also came in.

When we are looking into the report, we
should keep this in view and see what is the
purpose of our discussion. whether what was
dooe previously bv way of appointments is
to be rectified or those people should be
dismissed or otherwise dealt with.

That is not the question. Unfortunately
some Members have brought the debate to
such a low level that they thought that it
was the business of Parliament to Icok into
the appointments of persons in the Council.
The Prime Minister has just pow stated
that there is a difference of opinion in the
Council about the approach. 1 want to
koow what it is. I wanr to draw the
attention of the House to this matter, Thete
¢an be two approaches. One approach is
to build up self reliance jo the country and
ﬂmlop the country through our scicotists
and technolocist!k There is the other
approach which was mentloped just now by
tpe_ boo. lady Member, She was quotiog
something about chimeny smoke or some-
thing like that. Why do you want to go in
for the jmported know-how. I have no
objection, we can import whatever we want
even locomotives as we are doing. That is
a ditferent point, If you always go in for
jtoported know.bow, there is no stress
on self reliance and building up our
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own  scientific cadres. He is not a
competent Directar  General if he is of
the view that know-how and techono-
logy should be imported from outside or
borrowed from oulside. I submit with all
respect to him that in that case he is unfit
to hold .the post. 1 do not care for the
vame, But I have got & quotation of what
the Director Gereral has said  “Professor
Satoen Bose, national Professor expressed
himsell against the import of the know-how
from other countries, Dr, Atma Ram, the
Director General of the C. S, 1. R. favoured
the inflow of foreign know-how for technical
development. “This is what the Econom.c
Iimes reporied oo 2nd Aprii, 1970. What
is his attitude 7 Does he . agree with the
policy accepted by this Paliament? I
want the hen, Education Minister to tell us
what he thinks about it becuase in reply tu
one hon., Member he said that all these
things happened before he became the
Education Minister. Now he is holding
that port-folio.  He tinds that the Director
Generel is talking some what differently from
what has becn accepted by us. Tierefore
the i:sue has to be clinched. The hon.
Minister must state his view. He must tell
us whether there is difference between the
Prim~ Minister and the Educatio Minister
and the Director General in this matler or
whether there is any linc-up belween the
Education Minister and the Director General
on the one side and the Prime Minister on
the other side | want that to be decided
because what is involved is the future and
the well-being of the country. We want
screntific  technology to  develop in  our
country  Many hon, Member referred to
sppeintments of Mr, Datar here or Baldev
Singh there. If those appoiniments are
wrong dismis those people,  We have not
much time to think io 1erms of individual
employees’ in every public undertaking as
if we have no other husiness. As Professor
Mukerjve has said if a scientist is required
for a_particular, research work and if you
advertise the post a competnt scientist  may
not,apply. To say.that he was appointed
without an advertisemen’ is no a'gument at
all. We ate cuncoined with building up
our scientific taleot ip this country of fifiy
crores of people.. It is a big sub-continent.
Yoy .cannot . olject to appointment of
wientists who, are. lpund fit and say the
administrative ule 95 or 73 was yot strictly
adhered (o, as if tbey were claes Ll or 1V
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cn ployees. When Mr.  Viswanathan was
sreaking 1 intervened and asked what is
tho qualification of the present incumbent
in the post of the Director General. The
report says when he was appointed the
Government knew that within five years he
would go beyond sixty and will reach upto
sixty four. It was the Cabinct Committee
that decided it and accepted him, He was
formerly in the Glass Reserch Laboratory
8s its director. What has that glass research
got to do with scientific research here is a
different point. Even granting it, he was
shown favouritism at the time of his
sppointment. That is my contention,
because, 1 should like to make my humble
submission that 1 have gone through the
qualifications his quatifications do pot suit
the post of Director-General of the CSIR,
However, I submit that the gentleman who
|s now occupying the post had started
trouble also in the initial stages of the
appointnient, That does not go well with
him for the post that he occupies. For the
first pine mooths he did not receive his
talary on the ground that he was not put
on a per with a Secretary of the Ministry.
A Director-General posted in Delhi, and
who had been working ip a glass research
laboratory some where in Celcutta, started
striking against the very Government which
appointed him, saying *'1 do not receive
my salury since I am not placed on a par
with a Sccretary of a Ministry."" This is
job-hurting. Il I were to do something in
tte Government, 1 would have asked him
to quit the next day. Why 7 Because 'you
start with & strike. You heve to head a
scientific research organisation in  this
country and you come and say you would
not receive your salary unless yon are placed
on a par with a Secretary to the Govern-
ment of India.”" Ip the report, it is said
that he was unable to receive his salary as
if saliry was vot paid to him. This sort of
appreach by the dignitaries who are to  head
scientific research will not do. 1 wanta
ttrough overhaul of scientific research
institutions, 1 want not only the present
incumbent, the Director-General, to explain
to the pation about his behaviour like this ;
1 want vvery other siaff member not only
Class 111 and Class 1V people but the top
Exceutive heads and the scientisis to rise
equrl to their 1ask. If we have got scientists
wortl: the narke, with 8 certain record, take
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them in We do not grudge paying them
Rs. 2,000 or more.

SHRI1 SAMAR GUHA : Mr. Ayyangar
was an ordinary M. Sc. Do you treat hith
as a genius for  which the law can be
violated ? Mary cases are there,

SHRI NAMBIAR :
leave things to somebody, 1If they were not
good, you or 1 can write to the honm.
Minister that such and such appointment
is wrong. But why should it be the genesis
for an ingiury and why should a Committee
after giving their findings undergo this kind
of an agony 7 Why should a retired Chief
Justice be called in to enquire whether 245
people were properly appcinted or not 7 Is
it worth 7

We are not lo

SHRI SAMAR GUHA :
policy.

It is personnel

SHRI NAMBIAR :
in any way. Butl want tc poin: out one
main thing. That i about the policy to be
followed in future in respect of the CSIR.
That must be given the main consideration.
If a report is given by a Committee, and
that report is not satisfactory to me, can I
begin to tear it into pieces and take one
sentence here and another seutence there,
point out some appointment here and some
appointment there and ask whether these
appointments are made properly or not 7
Is this the way our Pariiament should be
have ? 1t isits job 7 Therefore. about the
policy for uppointment of the scientists, the
method of advertisement has to be given up
and for that purpose, the Director General
must be a person of high calibre, not of
the calibre or the type that we have today
unfortunately. 1 may be excused for being
a litule frank, because the scientific research
institutes must giow. Scientists may come
and go. Dr. Zaheer came and went, Shri
Atma Ram in the same way will have to
go ; otherwise also, age will have to take
him away. Anybody will have to go. But
research must continue and research must
Erow,

I know the brain drain is there and
many of our boys are not working in India.
But the CSIR must be in a position to
enthuse them and say, “We will encourage
you,” It is not a question of salary, I

We can argue it
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have discussed this question with many
engineers and scientists. They all say it
is wot a question of salary that counts.
“We “pow that il we go abioad we will get
much better salary. We do not worry about
the salary. But we want to have recognition
of what we do. We do not want to be
bullied, nor to be subjected to enquiries
by the CB1 " It should not be as if, if the
CSIR hicrarchy likes some persons, they
will be put into so many committees an:
they will be encsuraged, and those whom
they do not like will be asked to submit
before the C.B.l and face 80 many
enquiries.

This ocpotism and factiopalism, as the
Prime Minister said, must be ended. But
the Prime Minister shuuld not try 1o cscape
under the guise that scientists are also
quarrelling like other people. This is not
a quarrel between scientists. There is
politics behind 1t, namely, that this country
of more than 50 crores of people should not
have our own kbow-how and we must be
subservient to a foreign country for our
scientific development, There are two
opinions on every issue in this country. We
are seeing differences of opinion every day
with regard to import and export, foodgrain
policy, agriculture policy, industrial policy
and so on. Io scicnce, dirty politics has
come into sce thut we ure made subservient
to & foreign power. It will do harm to our
country. Therefore, the whole working has
to be reviewed. Let us wait for the second
report. 1 would request the committee to
go through the specches made in this House
before they write the second report. They
must also know that there mie genuine
people in this Parliament who want CSIR
to flourish, We are oot here for spoils or
a littke bit of crumbs. There are some
people who want crumbs, posts and promo-
tions. But we want the CSIR 1o flourish.
It is for that purpose that we want the
committee to go into the whole thing and
do a good job,

SHRI TENNETI VISWANATHAM
(Visakhapatoam) : Sir, [ share the views of
Mr, Nambisr that we should reply upon
ourselves and go forward in the field of
scicotific research relying upon our own
capacity. He was sorry that our speeches
related to a few appointments whereas the
whole field of acience, like entire space is
still before wus. But wuafortunately, the
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minister, whom T congratulate, placed before
us for discussion only a report aboutl posts
and therefore we ha.e nothing else to speak
excepting posts. So, Mr. Nambiar will
kindly excusc us.

A lew days ego, T put n question whether
rumours that are published in newspapers
about two reports were correct or not,
whether there was a previous report from
which certain passages were removed when
the report was finalised. The Minister was
good enough to =ay on 'st May that it is
not correct that there wus a draft, but thers
was a working paper described as a draft
report. Itisa new method of answering
questions. This paper was considered by the
commiitec 8 number of times and in the
light of discussions, the final draft was
approved. But whether it is a working
paper or not would be seen frem this
paragraph 6.2 :

“Facts relating to the appointments of
these officers as guthered from the fiies
made available to the cc ittee are set
out below.”

This is from the su-called working paper.
IT it was & working paper, then the language
is not appropriate because it says :

“The facts relating to the appointment
of these officers as gathered itrom the
files made availuble to the Commitles
are set out below.”

That is all what I want to say. Therefore, it
is quite clear tuat it was intended to be the
drafl report but because there was discussion
in the dewspapers this distinction between
tweedledum and iweedledee in being made.

The Prime Minister was guod eoough to
say that we must give a chance to our young
scientists. All of us want to. We are all
sorry for the brain drain ; the scientists are
going away. But it is nearly some months,
four to ninc months, since five Directors
have sent their resignations. Why are the
resignations not accepted ? When I put an
interpollation an answer was given on the
1st May that they were considering them.
Then I asked another question : are there
not qualified scientists in our pool of
scientists to replace those who have effered
their resignations or are we sufferiug from
want of lalent 7 Of course, there was no
adequate answer for that, But these
resignations have not been accepted at all.
Naturally, people wio are still out or who
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rre expecting.promotion are getting frostrated.
In fact, if one man who should get a job
does not get it, ten others are frustrated and
they say that this is the kind of thing which
is happening in this country. Therefore, I
woy)d request the Minister to look into the
question and see whether they can accept
these resignations or they cannot accept
them In any case, things should not be
kept in suspended animation. The subordi-
nates do not exactly know whether their
officers will continue there tomoriow or not
and, therefore, whether they should take
their orders or not. Therefore, in the
interest of good administration it is quite
necessary that some decision should be
taken.

The Draft Report, the so-called working
paper, discloses oue thing. Several things
have been already adverted to by the speakers
who preceded e und, therefore, 1 shall not
tread that ground. I am referring only to
paragraph 6.43 in Chapter VI of the so-
called working paper, where it is stated :

“The post of Director was not adver-
tised. It was stated in reply to Lok

Sabha question No. 1761 dated 23rd

December, 1964 that the vacancy was

widely publicised  According to the

information received from the CSIR, the

post was not udvertised/notified oi

. publicised in any r.”

This is in the so-called working paper, draft
report. Why should this not find a place in
the fipal reports I can refer 10 so many
paragraphs—paras 6.39, 6.40, 6.41, 6 42, €.43,
6.44 and 6.55 in Chapter VI, all relating to
facts which are cmitted in the final report,
No wonder there was so much controversy
in the newspapers apd there were reports
that some facts were suppressed or were not
fairly stated.. Jt is stated even in the
Minutes. of Dissent that all the facis were
not fairly stated.

There was the criticism that it was done
under pressure. Probably, that is not correct.
1 do not think the Prime ‘Minister is the
type of person to pressurise the Chairman of
2 Committee, particularly when he happens
to be a retired Supreme Court Judge of the
standing which he has. Also, I do not
think sho has ever sny time to do such
things, as she has other work tc attend to.

ow chgbtﬁ 11 of the Report s'l'l-'t‘:_'{"‘_'e
i35 (6 ghiar Hamber of fulls; the gheal
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number of ommissions, the great number of
violations and all these things 1 tike up
paragraph 2 which was modified :

“We exnect a record of research work
which is unquestionably recognisec by
the peers of scientific community and is
manifestly of A much higher oider than
this is for @ PH.D. But however the
Committee said it is all right, The
Committe: was not aware of any express
rules, regulations or bye-law prescribing
a degree in science or technology as an
essential qualification for the scientific
technical posts under the CSIR.”

Mr. Deputy Speaker, you will see with
regar.d to the posts of CSIR the Committee
says that they are not aware of any express
rule, regulation or byc-law prescribiog a
degree or diploma in science. Now, in the
same chapter paras 7,8 9,10, 12, and
reveral other paras all contsin great indict-
ments—'rule faulty’ it wa< not advertised,
‘interview not dope propesly’ etc. 1 would
like the Minister to go through these. Then
he will find the reason why this complaint is
made. The final report is not a fair summary
of the original report or working paper as it
is describzd. Therefore, 1 believe with the
Prime Mipister that we are discussing a very
serious matier and that we should not do
anything to denigrate the CSIR. Much
money has been spent on it. Several big
prople buve held offices and, 1 helieve, in
future it has go' a greal role to play when
we are expanding owr economy on the basis
of self-reliance particularly in the scientific
field. We are now living in a world around
which.science is developing by leaps and
bounds agd we certainly want our scientific
institgtions 10 be manped by good people,
by able pecple, by devoted people .aud where
nepotism, favouritlsm and jobbery co. not
find ery place. It is Dot a quesiion aof
politics, Unforturately, when a report js
placed for discussion and the report contains
seyeral things, about jobs and the way it
was managed by the ex. DG, petuially
speeches are concenirate! rn  that, but that
should not greate thg . impression. that .this
Parjiamen| i5 going inta petty-fogging matters,
Thg, Parliament alse kpows . that. we havg to
devslon our science ppd we heye to give &
greag place to, cur sientists, and_ in fad the
futyre of lgdia gdepends upon, the scientific
advance which we make in the near future.
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Our object when we discuss these things,
when we show all these violations of rules
and adminigtration, is to see that the
scientists who are engaged there, the scien-
tists who expect a place in it and the
students who wish to become future
scientists should all have a better idea of
scientific instructions. They should not have
a frustration that scientific institutions and
th: biegest institutions in India are all hot-
beds of jobbery or nepotism The discus-
sion today will have, I believe, very good
tonic effect upon the iastitution and what
has been said aga'nst Dr. Zaheer will be a
guidance for those who are in charge of the
institution and those who will hereafter man
the institution. Now, it is a lesson to thuse
scieatists who, unfortunately, are placed in
the posts of adminisiration as to how to
behiive, how to adjust their scientific  pursuit
together with these admiaistrative responsi-
bilitiss. The administrative responsibility,
unfortunately, cannot be divorced evan from
the biggest of scientists once they are
placzd 'at the top of administration. But
it is necessary that they should draw some
lessons from whar has happeved, and let not
the Minister feel, from the speeches from
this side, that the speakers have got any
bitter feelings towards oue officer or another,
All that we want is that we should take a
lesson from what has happsned so far and
herealter s=e that these institutions are
manned better, run better and admipistered
better, and also they should be in a position
to command the respect of everybody in
this country., Thank you, Sir.

o} arg T (TAg) ;@ &
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DR.V.K. R. V. RAO:

\ier - It is under
poml aliod. o
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DR. V. K. R. V. RAO: Sir, I do not
envy ‘myself my task, but it has been made
very much simpler and easier by the inter-
vention of the Prime !Ilinister, who is the
Presideat of the CSIR, and also by ths
géneral feeling that T have got that what
Members of Parliament’ are interested in is
not 30 much any witchhunting or laying thé
blame on A or B or C or going into persona-
lities Th2 impression that I gathered- I
hope, T am right in this impression —was
that they were concerned with the fact that
something was wrong with the CSIR, which
was admitted and which, in fact, was stated
by the Prime Minister herself in her capacity
as the President of the CSIR. I sensed in
the House the feeling that something has
got to be done to set things right. I would
like to take the debate on rhat partizular
note,

I do not think it will be appropriate for
me to go into the details of the wvarious
cases which have been cited before this
House. 1 do not have before me the evie
dence. 1 have listened with great respect to
the points of possible inconsist*ncies or
otherwise which have been drawn attention
to by hon, Members ~f this House. But [
do not think it will be appropriate for me -
quite honestly, I do not feel confideot—that
1 should sit in judgment on these individial
cases, They *ave been examined by n
committee presided over by a very distin-
guished jurist of this land, who has brought
to bear t> his tatk of chairing this committee
impartiality, objectivity and a great deal of
hard work. He has been auisted by
Members, who embraced all shades of
opinion in Parllament-—it is not that they
hiwve been drawn from one particular section
or another—whom we know and for whom
we have got respect, On the top of that
tlic Committee also included a number of
very distinguished scientists, some of whom
are men of internatinoal reputation and have
in fact, received the award of membership of
the Royai Socicty.

This committes weat intc the whole
question. As far'as 1" can ‘see they ‘took,
what | would call, a constructive view, a
lirge vizw of the whole matter rather than a
very stall vlew by going fato each individusl
¢ase and finding fauit, la olher words,
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broadly I would say that they hn:'e not been
functioning  bureaucratically. 1 mean no
offence to burcaucrats, I think, bureaucracy
is an essential part of administration when
there are & large number of people. But
while 1 recognise the invscapable necessity of
bureaucracy in any organisation, with which
I am familiar now for some time oot only
as a Minister but as an educational
administrator myself, the bureaucratic
approach always means you go literally for
rules and reeulations, you get very excited
when a particular rule has been violated and
you do not go into the motivations behind
the failure of a particulur rule and auy kind
of backgrc ... | which nught have been thore
and which might have justificd breaking or
not acting up to a particular rule or other-
wise. There is, 1 think, such a thing as
bureaucratic approach and there is such a
thing us a broader approzch, 1 am one of
those people who belicve an the broader
approach as compar.d to bureaucratic
approach. I do nnt question the bureau-
cratic apparatus which has got to exist. But,
I think, when a person occupies a high
office, whether h= is a Minister or the
members who constitute a very important
committee, who are there not merely to go
into peisonal allegations as to who has been
favoured and who has not becn favoured but
also to go into the fundamental task of
locking into the whole subject of the
C.S L.LR. on which Members pointed out a
great deal from both sides of the House

SHRI SAMAR GUHA : But, unfortu-
nately, in Part I of the Report, there was a
pasticular reference of personnel policy.
Therefore, Part I will relatc to general
policy matters The point of reference was
mainly to the personnel policy with regard to
appointments and other things.

DR. VK R. V. RAO: 1am a little
sorry. Prof. Samar Guha is a very persisient
persons and you cannot divert him from the
objective s=t vut for himsell. Though I was
trying to do so, I was not good enough in
that. I yield and I admit it is not so ecasy
to tackle Prof. Samar Guba.

What I was really tryivg to say was
that what has happened. Take even the
minority report. Let us take the majority
report and the minority report. By and
large, the controversy is about a serics
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of  appointments, 89  appointments,
associated with the name of the ex.Director
Geperal because he happened 10 be the
Director of the Laboratory in Hyderabad
and these people had some connection either
in the present or in the past with the
laboratory. This has been the subject of
controversy between the minute of dissent
and the majority report, There is no other
coatroversy. The only controversy 15 about
these 8-9 appuintments on which a number
of things have been stated in the majority
report and in the minouity report. 1 have
pot a complete analysis of what the majority
report has said and what the minority report
has suid and so on.

If you read the last paragraph of the
minute of dissent, paragraph 17, you wiil
find—1 quote :

“We are making these observations
with the hope that at least in future the
appoint:ng authorities of CSIR will bear
in mind the dictum that JUSTICE should
not only be done but appear 10 be
done."”

1 agree with it. You will find that, broadly
speaking, while there might have been
mistakes here and there—I am oot sayiog no
mistake has been made ; 1 am not saying
every rule was gbserved both in spirit and
lett=r—us 1 told you before, 1 think, when
we are dealing with the scicntific matters,
when we are dealing with the expansion of
scientific research, there is no question
whether Dr. Zaheer favoured this man or
that man. The majority report gives the
verdict and the minority report also expresses
an opinion. [ koew Dr. Zaheer personally
when 1 was & Member of the Planning
Commission and he was activalcd by the
desire 1o take Indian scientfic research
forward in the direction of establishing 1o
this country a sclf-reliant technology. I
remember he held a very big conference and
he summoned industrialists from various
parts of the country. In this 3-days con-
ference, it was discussed how in different
fields, in different subjects, we could
undertake research which wlll be oriented
towz:'; industry and which will lead to self-
relianc. in our technology. I must say that
the worl: that Dr. Zaheer started is being
followed both in leter and spirit by Dr,
Atma Tom, the present Director-General. If
any hon. Member wants 1o know, 1 can give
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him proof as to how much follow-up
discussions have been held by the present
Director-General with various representatives
of industry and how meetings have been
held, how ideas have been exchanged and
how the same policy which emerged for the
purpose of establishing a self-refiant
technology is also now being followed
by the present Director-General. There-
fore, when I said what, Dr. Guha got
up and rightly said that the whole thing
is unfortunate. I am not ignorant of that
fact. I was very much aware of it. What
I wanted to say is that the CSIR is wvery
important. Everythiog is not all right with
the CSIR and there has been a lot of
denigration, lot of public controversy, lot of
factionalism, issue of press statements and
I dare not ray lobbying in Parliament
because thcy may bring me under breach of
privilege or something. 1 am such an
ignorant of man of the rules of and regula-
tions of the House that I am scared that if
I say something, I may be perbaps hauled
up for breach of privilege. What sort of
things has happened ? 1 am a scientist, 1
also call myself a scientist though my
scientific colleagues will not grant me that
title because I om only an economist. I am
not a physicist or chemist or metallurgist. 1
am at least a social scientist. As a scientist
I very much regretted the Prime Minister
knows much mure than anybody else in this
House —how much I have regretted the kinds
of things that have been happsning, how
unhappy I have been fecling at the kinds of
things because it docs not fit in with my
bone, it does not fit in with my structure,
and 1 have dealt with academic matters in

all my life. 1 had been a Professor. I have
founded an institution. I had been Vice-
Chancellor. Even to-day I am proud to call

myself a member of the academic profession.
I am a class-conscious teacher, I am a
class-canscious scientist. 1 don’t say class-
conscious except in an intellcctual sease,
Unlike many other friends, the only class
that I recognize iy s and scientists, I
have been unhappy at the way things are
happening and I do not want to proceed
further in the matter. Al that I wanted
to do in this particular debate is @ let us
take it out of this..(/arerruptions) After
all, even the miniority report has not said,
‘Throw thesc follows out’. The minority
report has not seid, ‘Find so—and - so guilty
. and condemn him’. They expressed their
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differenee with the majority. The majority
has taken one view and the mioority has
taken andther view. Therefore, they differed
on what should be the assessment that
should be made about Dr, Zaheer, The
minority has not said, ‘Condemn so-and-so
and take action against those who have been
appointed’.

From the point of view of future
scientific research from the point of view
of putting science on a proper footing in this
country, this report has come all right. In
regard to various other complaints and so on
the Prime Minister has already announced
on the floor of the House that we have
accepted the recommendation of the
Committee. We will appoint an officer
independent of the CSIR. He will not be
from my Education Ministry. I have already
told the Prime Minister that I cannot have
him from the Education Ministry because
the Secretary of the Department of Sclentific
Research is the Director-General of the
CSIR and you cannot have one Department
of the Minlstry sitting in judgement on the
work of another Department. Therefore, we
will have an officer of independent status
who will go into the various allegations
made by the personnel of the various
laboratories and various things including, 1
suppose, the point which my hon. friend, Mr.
Samar Guha, referred to. All these will be
gooe into in detail and examined.

In this meeting I would lke to send out
from this House a feeling to the scientific
world that while we in the Parliament are
of course a little distressed at the kind of
things that have been happening, but as the
Prime Minister said —we are not going to
defend what is happening in the c.untry—
but theee things are happening in the
scientific world, it is a fact Sometimes we
forget that scientists sometimus can be more
excitable—I dare not look at Prof. Samar
Guha—sometimes we forget the fact that
scientists can' be more excitable than non.
scientists.

AN HON. MEMBER : Like professors.

DR. V.K. R. V. RAO : I myself know
it. Ia the World Statistical Congress session
in Washington held 20 years ago 1 know
that one person who was chairing the
session walked out because somebrdy came
to read a paper which was opposed to his
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particular peint 1 know a great deal about
this. When the Prime Minister ‘said that,
it was not in justification. She said : let us
have a sort of broad human liberal approach.
There may be faults. There may be faults
of personalities. Therc may be faul's of
human failings We want scientists. We
want 1o gel the best out of thein, We want
to encourage them. We want to stimulate
them because it is from the scientist, as far
as I can see¢ as an economist, if this country
is within the end of this century going 10
come any way near the staadard of living of
even the least developsd among the
developed countries, we cannot do it merely
on capital and labour. We have not got
enough capital and our labour is not
sufficiently trainzd and skilled. We must
have science and we must have technology
and we must have the scientist. That is the
reason why the Prime Minister took that
line and I am in full agreement with her. I
am sure the House will agree with both of
us. Let us agree to take a broad view of
these things and let us not go into a'l the
small things. Let us forget about this.

MAY 19

But, as far as the future is concerned, a
point which Mr. Tenneti Viswanathan and
some other Memnbers raised, I think, the
House will bz glad to koow that the
Committes has unanimously recommended a
series of measures, measures which will meet
all the criticisms as far as the future is
concerned. There must be proper selection
committees. Also, I am very glad, Mr.
Deputy Speaker, when they recommended
that the Vice-President need not sit in the
selection committecs. I have to sit ina
number of selection committees, for scien-
tists, for deputy directors, directors and so
on and I do take the task rather seriously,
and therefore, I was very glad when it was
suggested that an eminent scientist should be
asked fo preside ovar the selection committes
meetings and that the Vice-President need
not be trouble,

Apart from that recommendation, they
have recommended that advertisement must
be there : they have recommended that
qualifications must be mentioned ; they have
said, therc should be no tiansfer of posts
from laboratory to laboratory ; they have
mentioned that there must be a proper
reclassification of posts, somebody must go
into thoroughly and bave these reclassifica~
tion of posts,
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These recommendations were unanimous
Somehow in this battle about this lobby and
that lobby, this man aod that man, pro-
this or anti-this, we have lost sight of the
most important contribution of the Sarkar
Committee. Those are the constructive
suggestions and recommendations which they
have made for the working of the organi-
sations of the CSIR which, I have no doubt,
if implemented, would go a long way in
creating conditions for better results beiog
achieved from th: C.S.LLR. and not lead to
the kind of dismal conclusion which I think
my hon, friend Mr. Hiren Mukerjee pointed
out, who sometimes gets carried off—I
sometimes get carried off myself with the
flow of eloguence. He is much better, Sir,
because his language is much chaster mine,
but yet there is this habit, and if we start,
sometimes. the words carry us away.

Sir, there is no question of anybody
being burried ; there is no question of
suppression of science or hurial of science.
The CSIR is a bodv which has Indian
scientists, Indian laboratories, I have met
many of them. I have gone to the labora-
tories; T have been in the Selection
Committees ; I have discussed very many
things with them., T am highly impressed
by the wealth of talent that we have got.
Somehow we have not yet got the key to
make all that scientific talent which is
potential become real.  Somehow we are not
able to convert all that scientific talent into
bread and buttsr, machinery and equipment,
increased rate of growth etc,

This is the problem with which we are
concerned and the recommendations made
by the Sarkar Committee are recommenda-
tions which—I am pleased to announce on
the floor of the House in the name of the
President of the CS.I.LR.—we accept. Sir,
we accept all the recommendations. Apart
from the independent officer, we accept the
recommendations regarding reclassification
of all existing posts, recommendations
regarding minimum  qualifications being
prescribed, and we also accept . the recom-
mend tion regarding non-trasfer of posts
from laboratory to laboratory and between
laboratory and headquarters. And we accept
all the recommendations regarding scrutiny
for creation of new posts and selection
procedures and such modifications of the
rules and by-laws as are required will be
made by the C.5,LR.
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I would like this House to end this
debate not on the note of which particular
person has done harm. | very much regret
some of the statemenis made from my side
of the House. I very much regret them.
About the Commiitee of enguiry, 1 have not
the ghost of & doubt in my mind that Dr.
Atma Ram will be the first person to accept
such a committee of enquiry to investigate
or go into this. What I want to say is this,
that some kind of a smoke scee:n has been
created over this. The hon. Member
referred to certain pamphlet.

AN HON. MEMBER :
pamphlet ?

What is that
DR. V. K. R. V. RAO: From various
sides they were quoting ; [ have not seen it,

SHRI NAMBIAR :
you, Sir.  (laterrupiion)

1 will give it to

DR V.K.R. V. RAO:
give it to me.

You need not

SHRI NAMBIAR :
1 want you to read, Sir.
document. Please read it.

It is a thing which
It is a very good

DR, V.K.R. V., RAO: I konow Mr.
Anandan Nambiar very well and he isa
good friend of mine. He need not take the
trouble. We have come to a sad stage if a
leading Member of the Communist (Marxist)
party has to give me a Memorandum written
by two Members of my political party.

I do not have to take it from him. I
shall get copy myself ; I shall get it from
my party. 1dec not want Shri Nambiar's
intervention here,

19.G0 brs.

SHRI NAMBIAR : It is worthreading.
DR V.K.R. V. .RAO : I koow it.
What .1 want to say is this that I bave read
some of the statements of Dr. Atma Ram as
also the statements of Professor Blackett, I
also know something of this particular sub-
ject on Science and Technology for purposes
of economic development. 1 am prepared
to say this that 1 do not miod how much
I am accused. I am also prepared to make
& categorical statement that I have done some
reading as a developmental economist for the
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last twenty or twenty-five years and if you
say that the ertire research must be on new
things and that we should not accept any-
thing which has been done outside or that
we should re-discover everything which has
been done outside and we should re-manu-
facture and refabricatz things that have
been done outside, I canoot accept.
(Inrerruption)

SHRI NAMBIAR :
fool to say that.

Nobody will be a

DR. V. K. R. V. RAO : 1 did not say
that you said so. But, why are you putting
a cap on yourself.

SHRI NAMBIAR :
like that.

You don't imagine

DR.V.K.R. V. RAO: Don't put on
caps which do not belong to you.

SHRI INDRAJIT GUPTA : Don't
get excited like Professor Guha. Please
keep cool.

DR. V.K. R. ¥. RAO: Mr. Gupta

knows very well that I am as cool as he is
at the particular moment He knows
this. What I wanted to say was this.
Sometimes an imprestion is created that
there is some rift. And Shri Nambiar asks
ine *Is there some gang-up—Prime Minister
on one side and the Vice-President on the
other side 7" Another thing which shocked
.me was this, Hs asked ‘Is thare a rift with
the. Director General and Education Minister
on the one side and the Prime Minister on
the other " I shall convey the remarks of
my han. friend to thz Prime Minister. And
it is open to the I'rime Minister to do what
she likes. I do not know if she is impresspd
by the reasoning of my friend, the hon.
Member from the Communist Party. But

I wan* tu gay that the CSLR. tries to do

both kinds of research actually. The com-
plaint has been that there has been

‘not enough linison between the .sclence

and industry. If | may 3ay,
said that if I do not find time to
work, I should not, keep on the -job. I do
not want to keep on the job in the C.S IR.
at all, I can tell you hooestly that 1 have

somebody

_put in more work on the C.S.IR files and
. prablems than anything else.

In fact it has
pccupigd . something like 35 to 36% of my
working tim¢ and I have tried my best.
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Inlact 1 came with great enthusiasm ; |
have been trying my best to restore that
kind of scientific confidence. We talk of
younger people. 1 have been saying that
there should be an Academic Council in the
National Laboratories. 1 have been saying
that the young scientists and the old
scientists should meet and discuss scientific
_ problems and I have been saying that there
should te representation of sclentists on the
Executive Council and the laboratories. I
have been saying that the director of the
laboratory should be the Vice-Chairman of
| the Executive Council ; I have also been
saying that there should be much greater
lasion bet.cen the university departments
} and the laboratories und there should be
freq ge of per l. I wanta
very big, & very close and intimate liaison
between industry and science.

i 1
inter

As a matter of fact, I have also appoint-
ed a Committee under the Chairmanship of
Shri Venkataraman of the Planning Com-
mission to examine the whole question of
how we can bring about relationship between
these two in an iotimate way. They have
taken up three or four industries and they
are making concrete recommendations.

I can tell this House, that to some
extent, my freednm to do anythings has been
clrcumscribed (a) because 1 am not the
ultimate authorily and (b) because of the
Sarkar Committee. The Sarkar Committee
has been entrusted with the tisk of recognis-
ing the whole thing. [ made a statement
that I called all the directors and made a
number of sugges'ions which were very much

1 d. Tt app d in the papers. There
was an enguiry from the Sarkar Committee,
“We would like to have the minutes of the
meeting.”” In fact the minutes of the mecting
was sent to the Sarker Committee, 1 want
to have the final report of the Sarkar Com-
mittee, Because of this, the whole of the
reorganisation of th: C.S LR, is held up.

SHRI RABI RAY : When will

final report come ?

the

DR. V. K. R. V. RAO : [ do not know.
You should ask the Members of the House
who belong to this Committee. 1 do mot
have the jurisdiction and I do aot have the
report of the Committes. Sir. the House
will be interested to know that the report
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of the Committee was nol even sent to m=,
Not only that.

SHRI RABI RAY :
report,

That was the first

DR. V. K. R. V. RAO : It was sent to
the President and not to me. The House
will also be interested to know that the
resolution  was signed by the acting
Chairman, Shri Akbar Ali Khan when I
made an enquiry from that Committee as to
what are their comments on it,

The reply did not come to me. 1 read
about it in the pewspapers. Therefore, let
not my hon. friends ask me to do these
things. As far as | koow, as Minister in
charge, 1 bope ...

SHR1 NAMBIAR : Now, it is very
clear that there is a rift between the vice-
president and the president.

DR.V.K.R. V. RAO: [ amsure my
hon. friend would be prepared to see
differences cropping up between the vice-
president and the president. Unfortunately,
the ruling Congress Party does not intend
to oblige the Communist Party (Marxist).
We have got contidence in ourselves. The
wishful thinking of my hon. friend is not
going to help him.

All that | want to say is that we are
waiting for the final report of the commitiee,
because wz want to reorganise the CSIR
as quickly as possible, and we want to
democratise it, and we want to give much
more freedom and initiative not only to the
directors yfs-g-vis the headquarters, but we
want to give a lot of freedom and a lot of
sense of participatiocn and stimulated the
genius and ability of the younger scientists
in thesc laboratories, and we are to wait for
all this till we get the recommendations.

In view of the wvarious remarks that [
have made, I hope the House will not press
this problem of getting into the detalls of
the report. So much time was speot on
whether it was a working paper or a draft
repott.  Surely, Sir, you have served on
many committees and you know wvery well
the viri.us stages through wbich a report
goes. So, what does it matter whether it
was a working paper or a draft report 7 All
that wc are copcerned with is the final
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report. I must say quite categorically that
it was very unfortunate, 1 am sure no
Member really meant it, if any suggestion

was made that pressure wes brought on this
committee. I know my hon. friend Shri
Indrajit Gupta; it is not very easy to
bring pressure on him. He is as difficult

as  Professor Gulha. when it comes to
bringing intellectual pressure...
SHRI SAMAR GUHA,: 1 had never

used the word “pressure’.

DR. V. K. R. V. RAO: The hon.
Member was a member of the committee
himself.

What 1 want to say is that Mr. Justice
Sarkar is not the type of person on whom
pressure could be brought. I know he is
thin and slim and he does not look very
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strong, but 1 can assure you that he ic the
last person on whom any pressure can be_
brought, Yhese are things which were_
said in the heat of the moment. 1 want
this House to agree with me that
what we want is implementation of the
recommendations of the Sarkar Committee,
expedition of the receipt of the second part
of the Sarkar Committee’s report and a vote
of confidence by this House in our young
scientists in our laboratories and our giving
them a message that we want them to go
ahead and help the country towards self-
reliance.

19.08 hrs.

The Lok Sabha then adjourned 1ili Eleven
of the Clock on Wednesday, May 20, 1970|
Vaisakha 30, 1892 (Saka;.
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